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�;���� �ह���, ��^D���  �� �� �ह 
�;;�Pa ?� 
��� 12<&  !���;� �  ����< �'�5� ह�� �  ��� 
ह�. ह# �  �� ��! �ह! ;�  ����< ह�2 � � 11<& 
!���;� �  )� *� ��� ;� ��� �� \, ;����� 
���� �� \  � �� W �ह��8� �!9 �  ��� ����< !7� 
�� )� ��� �7 �! �  L� �- *;��� ���� ."   
�� ��5�� ��� ;�  �����  ����� �';< �ह& ह�. �  �� 
)� ���da ह�2 ����� ���� �  )� ����� �!�� 
�  ��5�� 2 ��! �  ��� ह� ��� �   �2 ����< ���� 
�� �4�� . 8" �  ?� ��� *� ��� �� �0� ��� �� 
@�e� �� W ह� �� ह�. ह# � ����< �  �0<� 
�� �!9  
�  ��� 8]�'M� ���  ;����� ���� �� \  �  ����< 
!7� )� ���a��6<L� ;����� ���� �� \  ��� 
�7� �� \  �  L� �- ?� ��� ;� �����  ." � )�  
�ह��8� �!9 �  ��� ;� ���  �7� 8]�'M� *��� 
��� � 

��5��  ��� ;�  A6���  6�^  �ह& �� )� �� 
��^D���  �ह��� � ह���  ��� f� 
 ! ��ह��� 
<����� �� 
��� A6���  6�^    ��� �  �!2 �ह�, 
�� *5ह9� ���  �ह� �� �� ��� 6�^   �ह���  �� 
�ह&  ह# !��� ���  ;� ह� �����  ����� 
��� 
�ह��� ��g ��� �� @�e� �� ��� ह� �  ��^D���  
�ह��� � 
5� �!9 �   ���_'  � ;�  ����/� ����  
)� 
5� �-  < ?� ����  �� �ह� '�  �� <����� �� 
�� @M�� �'b�  �� /�� ��!��� �����  ���� �� 

<�� ���� ��2 )� �� ��� �   
�'� *5ह9�  
�<Z<�� ��  @�[� ��� �  �!2  *5ह-  ���h�/� �����  
.� �� �� .��   ����  (7� ह0' �� � �ह घ �� �0�� 
ह� ���� ह# )� 8� /��<�� ��  <����� �����  �� 
�<Z <�� �� �� @�[� ह� 8�� ह# )�  ����� ����  
�� @��AU;� ;0����2'  �U�5� ह� ���� ह�� 

�<�! (7� ह��� ह# �� 3�� ���A6���  �- �� 
��� ���9 ��� � �0�� .M�-.M� �' � ह�. ह�, $��  
j�<6�� �� ��2'?  �ह ��� �� �� ह# ��  <�- �! 
����� � � ���ह2 )� ���� <�- �! ��� �� � �  ��"  
;� ����� � � �ह& ���� �  !���  ��� ����   � 
��� �� 8]� ह�. ह# *��- <>�8 ����� �  �ह 
ह�/� �'��kM �ह� �� �U ;�<�� ह# )� ?� .M�� �� 
��� ��� �� 2� 3�� �g��  ह�- ?<�=< ���� 
�:8�  ����- ��^D�� �हe< �  ���  @f �� �/ �  
���  �U�5M �(� ह�, .� ��8���  �  ���  �U�5M 
�(� ह�, *��� ह! ��� �  �!2 *��   �'�'M �- 
��C!���-   �#$/� @�[� ��� �  �!2 ��"  �����   

ह� ���2' *� �g�� �� 6<���� �� )� *� .M�� �� 
����� �� ��घ���! �  �!2 �!� �� 
<�� �-�  

;����� ���� �� \  � 
�� ����� 6 � �� ����< 
!7� ��� ����  ��� ����< 8']�M� �� *5ह9�  ;� 
�� 

��  ���� 6 � �� ����< !7� )� ����< �- �� 
����� .2 )� ����� ���� �� �U;�<��2'  ह�" �� 
�;� �!9 � ?$l  �#]�� .� �� ���A6��� �- ��� 
����  � �����  ��� ह# *��  �!2 2� �/�! 2�-:� 
����� �  6<�;��<�  ��� ह# ��  
���-
��� ��C �9  
�� �� W  ���-  W�7�� �ह  �/�! 2�-:� ��� ह# � 
��C �9  �  ���� 6 � 
��� �8ह �� ���� ह�� �ह 
����� �'M� ह�" ह# 2� �/�! 2�-:� � )� �#�� �� 
@M�� �'b� � ���9 .Z<�6� ���� �� �ह ����� 
�/�! 2�-:� �� ह� 
��� ���8������ ����� ��� 
�  �!2 <���g ह# )� ?� ���a � �ह �ह�� ह# ��  
��.�.��. �� ��� �ह:� 2�-:� ह#, �/�!  2�-:�  

��� �8ह ह#� �ह  �����  �� W )� ���- !�� �� 
.� ��!�� �ह&  ��ह�� ��� ���� ��ह�� ह#, ��  
��� 
����� �� _�  � �ह� .Z<�Z� �� ���� ह0' �� �� 
�;� 8]� ��7 <�!� ��C �9 � ��!�� 2� �� � 
�/�! 2�-:� 6<���� ���� ह#  �� �ह 8<���-   �� 
��� �-  *� �/�! 2�-:� �� ����� ह# )� ��1 
�<Z<�� ह# �� �ह ����� *� �/�! 2�-:� �  .M�� 
�� .�  ��8��� �� �0!;0� .<Z����2' �/ �� 
2���, �/ �� ���d� )� .C�� *5��� �  �!2 
��AZ�� L� � ?� �/ �� �<� ��� �-  �d�  ह�8� � 
�;����  �ह���, ��  .�.2�. 2�. �� ��6� ह0' )� 
.�.2�.2�. �� ��6� �� *� ��� � ह0' �� �� ���� 
�� \  �-  /���! ह�. ��, ���� � *��� ��6� ह0', 
.� 50-55  ��! ह� 82 �  ?� ���a �  �'घ �  �6��'�  
�� ��<� �- ह#� .� �'घ �  �'6����� j�AO  �/ )� 
���� �  �<�;5� db9  �- ��� �� �ह ह� � ��"  �/d� �  
db �- ह#, ��"  *o�8 �  db �- ह#,  ��"  <��! ह# ��"  
:�$ � ह#, ��"  ���!� �/�� ह#, ��" ����-��M��� 
ह# )� � ��  2� �<�?'   �# ��!�  �� ��ह ह#� �<�'? -
�# ��!� � ह� �� 2� �'6��� � @;��<� ह# ��5�� 

��-
�� db9  �- 
5� !�89 �� ��� !�� ह� 
��-

�� db9 �- 
5� !�89 �� ��� !�� ह� 
��  db �  
�!2 �� ���  �/ �<� �� )� ?� �/ �  ��'6�̀��� 
���L��� ���� ��ह� ह�, *��-  ���� 2� �� �0�� �  
���  �(! �ह& ह# � .�.2�.2�. 
��� �8ह �� ह#, 
�<Z� >ह�0 ���P� )� 3� 
��9 �'8]� ह# ��  .� 
�/   �  �<�;5� db9 �- .� � �ह&, 25 ��! � 30 ��! 
�, 40  
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��! �! ��� �� �ह ह#� 2� ���?'  – �# ��!� �  
��� ह� !�8 �#]� ह�, 2� �0�� �  �<���9 � 
<8� 
ह�� ह#, 2� –�0�� �� �!�ह �� ह� )� 
��-
�� 
db9  �- ���  �� �8�!� ���� ह#, *��  
���0 !, 
*��  �'�<M�� �  
���0 !, *��  �'�<M� �  
���0 !, 
�#���# 6 � �  
���0 ! �# �!� !�� ह� ��� ��� ह� 
� ?�� ��"  �W�� ह�" ��� �ह& ह# � 


� )% �* ���� (*q� @�/) : �;�� �� ��, 
��� 2� j�<6�� �� @f ह#  ...(������)... ���  
j�<6�� �� @f �ह ह# �� �ह���ह� ��^D��� �� �  

�;;�Pa �� ��B  �! �ह� ह#� ������ ��5�� >�ह 
;':��� �� � ?��� /�;��U; ���� ह# !��� �ह 
���� @��� ?� ��� �- .�.2�.2�. �� �� �ह ह� � 
?��� ����� $�� ��8�?  ...(������)... ��^D���  
�� � 
�� 
�;;�Pa �- $�� �ह� ह#? ...(������)... 


� ������ : ��1  �( !� ����2 ��1 ��� 
!� ����2  �� �<<�r6�� ह# �� �ह& �  


� )% �* ���� : ��5�<�, �� 
��� ��� �0�� 
�� !0' � ...(������)... 


� ������ : �# �!� �� �L' 8� j�<6�� �� @f 
ह# �� �ह& �  .� $�9  /�� ��� ह�? ...(������)... 


� )% �* ���� : ��5�<�, ��  
�����  
��ह�� ह0' � ��  
��� ��� �0�� �� !0' ? 


� ������ :  !'�� ��� �ह& �  j�<6�� �� @f 
$�� ह#, ���!2 � 


� )% �* ���� :  �� �'d� �- �ह �ह� ह0' 
�ह���ह�  ��^D���  �� � ���9  ���9 �  �'��O 

�M</� �-  ;�Pa ���� )� *� ;�Pa �� M5�<�� 
�� @6��< ?� ��� �- �<������  @6��� ह# � ������ 
;':��� �� ?� �� 
�� �<��� �(� �  �!2 (: ह�2 
ह� !��� < ���� � .�.2�.2�. �- ह#, ���� ><8 
?��  ह# )� < $�� �� �ह ह�, ?� ��ह  �� ���- 
�ह �� < ?� ��� �- 2� ��ह � .�.2�.2�. �� 
@��� �� �ह ह� � 


� ���� �� : �ह&, ��"  @��� �ह& �� �ह ह�� 
?��- ��"  j�<6�� �� @f �ह& ह# � .� 
�#�]2....?��- ��" j�<6�� �� @f �ह& ह# � 


� �+���� ��, #�&�-�� (*q� @�/) : < 
.��� s�'����' �0� �� �ह ह� � 

        
� �&�� "�ह �'(��� : �ह�' �ह&  ;�  t0
! 
�#U���/� �ह& ह# �  ह� !�8  �� ��.�.��. �  �#U�� ह� 
�� ���� �0��� ���!� $! �� \  �  ��� � ह����  
�'�'M ह#, � *��  �:$ %� �� ह�  ���� ह� �  
��.�.��. 
��� �# �!� (�� !�� ह# )� <����� 
����� �- ��.�.�� 2� ��� �� ��� ह� � 

ह�- ?� ��� �� (�/� ह#  �� 
5� �!9 � ;� �� 

��<Z�� 8!��ह����' �#�� ���   ���-�01�� 

!8 �(� ��, ���!� $� 
� ����! � �� 
<���<�a ���� �� @��� ���� ��.... 

SHRI SURINDER KUMAR SINGLA 

(Punjab): One clarification, Mr. Chairman. 

MR. CHAIRMAN: No clarification. Let him 

speak. Are you yielding, Mr. Bhandari? 

SHRI SUNDER SINGH 
BHANDARI: No Sir. 

MR. CHAIRMAN: He is not yielding, Mr.  

Singla. 

SHRI SUNDER SINGH 
BHANDARI: Unless you ask me to sit down, 

Sir, I will not sit down. 

?��!2 ��� �ह� �� �<Z<�� ���Ba ��� �� 
<���<�a ���� ���ह2 � ���� *��  � �/ �� ��� 
�! ��28�, � ��'� �� ��� �! ��28� � 
 

!�8 �ह� ह� �� 6���� �  ���� �- �<Z<�� ��7 
���� 8�� �� � ����5� ����� � ह# �� �� �q� �d ह#, 
*��� 6���� ह��� ह#  )� 
8� .�� �- ��� �� ह� 
��2' �� �<��M �d ��   ���  � �:[ � 6���� �� � �� 
�ह ����� ह0' �� *� ��� �� �q� �d �� ���0��  
��, ����/� ��� �ह& ��  )� ����/� ��� � ह�� 
�  ���a *��� ?� ��� �  �!� ���0� ��� ��� �� 
���// ह�" ह# .����/� �� 6���� ह��� ���ह2 � ह� 
���0� � � /��� 
8�  ���A6���  �- ��M�� � ह�. 
ह��� �� *� ���  �� 6<��� ��� �- ��"  ��]��"  � 
ह��� � !���  �#� ह� ���A6���  �- ��M�� ह� 8��..... 

SHRIMATI JAYANTHI 
NATARAJAN (Tamilnadu): Sir, he is talking 

about the Speaker's election. He should not talk 

here about what happens in the Lok Sabha. 

(Interruptions) 

SHRI MD. SALIM (West Bengal): That is not 

the subject matter here. (Interruptions) 
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SHRIMATI  JAYANTHI 

NATARAJAN: Sir, can we talk here about what 

happens there? 


� ���� .ह�� (*q� @�/) : 
8� 6���� �  
?!#$/� �� �ह� ...(������)... ��� �� 6���� �  
?!#$/� �� �ह� ह�8� � 

SHRI MD. SALIM: If they have to clarify 

there position, let them clarify, but not in this 

House.  (Interruptions) 


� ���� .ह�� : 6���� �  ?!#$/� �- 
��  
$�� ����, �ह ������ ����� ह# � 


� �&��' "�ह  �'(��� : ��1 ��!0� ह#, .� �#]  
��?� �  )� ?� ���a � 6���� �� ����< ?� 
��� ��� ����   � ह�. ह#  <ह ��u5D/��6  
���!� $� �  
'�8�� �ह& .�� � <ह �ह��8� ;�<�� 
.� ;�  �<o��� ह# )� <�����  @M�� �'b� �� � 
�<Z<�� �� �� ����  �  ��� ;�  ��2� �  ���� �� 
<ह ?��  ���  ;� �ह��8  �  <���<�a �- ह� ����� 
�� ��� )� �/ �� ��� �!��� ��ह� ह� � 

 ��1 
���� ह# �� *� ��� �� �<Z<�� 
�� �� @�[� ह�.- �ह 2� :#��J# � � �:��  ह# )� 
:��J# � �  :#��J � � < �- !�� ���ह� �� � �� 
*��ह�a ��� ��ह�� ह0' � ����C : ह# ��  ����"  �- 
�ह� ?� ��� �� (�� ����� �� ;����� ���� 
�� \  �� ����� �� �<Z<�� �� @�[� ह� 8�� �  
�<o��\ ���P� �  *��v�d @�� �� ���  �/<� �� 
*��  6�0  � � (��'�� he was hacked to death. 6 
!�89 � �ह ��� ���� � �� �ह ����� ह0'  �� ��*� 
�-...... 

SHRI C. P. THIRUNAVUKKARASU 

(Pondicherry): All the six people are unknown. 

I am sorry they have no connection. All of 

them are unknown. Motion for the same not 

ascertained. 

SHRI             SUNDER SINGH 
BHANDARI:      Maybe.      I am     not 
connecting this with anybody. I am just 

narrating the incident. 

SHRI C. P. THIRUNAVUKKARASU: 

Don't imput motives to the Government there. 


� �&'�� "�ह �'(��� : ह���  ��!0� ह# �� ��W! 
���9  �- 3��  �"  �'घ� हe��2' ��  8�� ह# � 2� 
3 ��6����  #���� ��, >ह��  �� �8ह-�8ह  �� 
�#�� ��� �� ���// �� �� �ह� ह#  � ��  �� ��6�9 
� 
��! �L' 8� �� �������  �� !7�"  �!�� ह#, 
�!�  

ह#�  ��W!  ��� ��! � �� ह� ��� ���/� ?M� � 
*M� ��� �� ह� �ह� ह#, �ह ह�8�� ह� ?��� 
:#��J# � $!� :�! ��-, :#��J# � $!� � � ��- )� 
:#��J#  �$!� ��B/� ��-, 
8� �ह �ह& ह�. )� 
ह�� ��� ��  ��2$/� 
8� >ह�� �  L� �- ह�. � 
.�'� �#�� ��� �  L� �- ह�. �� ?� :#��J �� �� 
���� ह� (e�  ह� ��28�, ?� �/ �- ह�  �ह&  �ह 
��2'8 � �ह �� ह# ��  ?� ��� �  ����< �- db��  
�!9 �� 2� �</P �हe< ह# � 
��9  @�'�9 �-, 
�� 
����9 �-  db�� �� <��6< 6����� ह�. ह# )� *��� 
2� ह� ���  ह��� !�� ह# �� �ह ��C!���-  ?� 
db�� .��'d�_' ��, db�� 
�;!�P�_' �� �0C� 
��� �  @�� 5��� ��-, *���  @������� � )� 
�ह�'  ;� �ह ;�<�� �#�� � ह�� ��2 ��   *��� 
������  5���  <�� �  .M�� �� �#�� ह�� <�!� 
<#��6� ह# , <ह ���[� ह�  ��28� �  �� �ह�  �� 
*=!( ���� ��ह0'8� �� ?� ���  �  <�   .�x 
2��*'   �- <�:�."2� 6��� �  
'�8�� ��  42,215 
���7 L�2 �� 2:�/�! 
��*'  ?� �;�  6 %� 
�� �� �� �# �!� ह�. ह#, �ह 6<�8� ��k� ��� ह# 
)� ?��  ��� �- �� <�� ���� 8�� �� ��  ?� 
<�:�."2� 6��� �� �ह6�� ����9 �� �<����  
���� ��28�, *��� 2� �ह�� �7� �0C�  ह�" ह# � 

�ह ��� �� ह# �� 2:����6D� < )� 
��?�-�/�! ��<��  6 %� �� ���  ��� �-  ह�- ��� 
� 8U;���� �  ��� �<��� ���� ���ह�  )� 6 %� 
���� ��?�h�/�!� 6D98  ह�8�, 2:����A6D �<!� 
2���/2'  ह�8�, *��� ह� �/�! ?' �E/� )� ��� 
�/ �� ���0�  ���� �- *��� �ह��  ��� ��!8� � 

��^D���  �ह��� � ��� �� ����9  �  8]� 
�� ��� �� ह# � ?� ��� �2 ����9   �  8]� �- <ह�'  
�� 6    
�U�!� �� ��0'�� )�  2��� M��a �ह 
��F � ���a �ह� ह#� �� ��1�� ह0' �� �� �� ���� 
6�� �� ह� ���!� �ह��� � � ���  ��2 �- � �� 
���� �" 2$����?�  �� /�L �ह&  ���� ���ह2�  
� ���9  ���� �<��� �� 2A$ y6 8  6  � ह#, �"  
��*'z  _<� !� �ह& ह� �ह� ह# �  *q���!'  *q� 
@�/ �- � �� �ह� ह#, <��'�! ��ह�� �- � �� �ह� ह#, 
Wq��8G  <�����  �v� @�/ � �  ��  �ह� ह#� �ह& 
)� !>�8  �ह& ह#, �ह& ���� �� ��*z� �  ���, 
�ह& ���� �0�� ���� �� W7� �ह& ह# �  �����  {��� 
ह�  ?� ��� ��  6<���� ���� �ह 2� 6<�8� ��k�  
��� ह# �  ��=!� �� ;� �0a�  ���� �� ��B �� �� 
��� ह# �  ��=!� ;� 2�  *��ह�a 
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ह# � ��  ����� ह0' ��  �ह�' �� � 5| ����� �� /��� 
ह# !���  2� �ह�� �7� � � ह#  �� ��=!� �� ;� 
2� �� ! 6  -ह�: �� ��2 � ��1 (�/� ह# �� <����� 
����� � ��^D���  �ह��� �  
�;;�Pa �- ?� 
��� �-   �� ;�  6<���� �� �!�� ह# � 
...(������)... 


� ��ह��� ���� : .� �!8�'�� �� ��'8 ;� ��  
��� !���� � ...(������)...  �:��� .��� �� ��� 
ह# � ...(������)... 
 

†���
 	� ! ��� : �� 	�� p�� 	� ��H"�� 5پ 
�(	 ��رٹ
� ہے ٹ	۔ڈ\۔�	۔5"... ��اZ"�..."��ن .�34ے

"...�"Zا��..." 

 

 

(�. ��). �/�� $��� (.'} @�/) :   �:��� � 
�;�  �!8�'�� �� ���!�  �ह&  *]��� ह# � 
...(������)... 


� �&�'� "�ह �'(��� : .� �ह!  घ� �-  �� �� 
!���2 � ...(������)... ��  )� $�� �ह �ह� ह0' � 
...(������)... �� �ह� �ह �ह� ह0' �� �ह! घ� �- �� 
ह� ��2 � ...(������)... 

(�. ��). �/�� $��� :  �:��� � �;� �!8�'�� 
�� ��'8 �ह& �� ह# � ...(������)... 

MR. CHAIRMAN: Please sit down. 

...(Interruptions)... Please sit down. 

...(Interruptions)... 

(�. ��)  �/�� $��� : .'5M� @�/ �� 
...(������)...  �:��� �� �g ह# � ...(������)... 


� ���� .ह�� : <ह ��  .'M� �  !�89 � ��'8� 
ह# ,  �:��� � ��'8� ह� �� � ��'8� ह� � ...(������)... 

(�. ��)  �/�� $��� : �ह& ��'8� ह# � 
...(������)... 


� ���� .ह�� : <ह�' �  !�8  �ह �ह ह� � 
...(������)... 

MR. CHAIRMAN: Please sit 

down...(Interruptions)... Please sit down. 


� ���� .ह�� : <ह�'  � !�8 ��'8 �ह ह� � ��  
 �:��� �� ��� �ह&  �ह �ह� ह0' � ...(������)... 
6    ����� �  !�8 ��'8 �ह ह� , .��� �� \  �  
!�8  ��'8  �ह ह� � ...(������)... 


� �&�� "�ह  �'(��� : ��1 
��� �� \  �  ��� 
�-  .�� ����� ��!0� ह# � ...(������)... ������!9 
�� �<<�� ;� 2� �ह�� �7� �<<�� �� �<P� ��� 
ह�. ह# ...(������)... 

Telangana people have voted for TDP and 

rejected others.  (Interruptions) 


� ���� .ह�� : ��.�.��.  � �ह ��� �ह� ह# 
...(������)... 


� ��ह��� ���� : ?��� 
A6���� �� �#�� 
ह� �ह� ह#, <ह ह�-  �(� �� ��! �ह� ह# 
...(������)... 
 

† ���
� ���ا ہ� رہ	 :��� ! �	 � �� �� ا�
	 ا�/

ے�� �G رہ	 ہے ہے ۔وہ ہ�Pں د�(� "...�"Zا��..." 

 


� ������ "�ह : ;':��� �� .� ���!2 � 


� �&'�� "�ह �'(��� : �� ��1�� ह0' �� ?� 
��� �� j�<6�� �L� �� ��2 �� ���;<� 
�������  �  
~ � �� �  � ������! ����   @��  
�6�� ह98, ?��� 
;� �� ��C!���-  ��� � �ह& 
! ��� ह� �  $�� ?��� �� W �<���  ���� �� 
���� ह# �� � <!  ��^D���  �� �� ह� ?��� ���� 
��U����� W�7 �� ��2 ?  �� ��1�� ह0' �� ?� ��� 
�� �<��� ह���  ���ह� � 

��^D���  �ह��� � ;� ��O A6���  �� ��B 
�� ह# � �� *��� *=!( �� ���� ह# � >ह�� ?���  
��=��/� �ह& ह# � ������ � ह! ����!� �� ���� 
ह#  )� ?��- ह��� ����<�5� �  .M�� �� ���� 
���� ���ह� � �� 2�!�-%� ह#, �� ��/! D5: �� 
8� ह� *��  Y�� ���� � ���  *]�� �� �L�� 
ह# ���  ���0� �� 
�� ��6� � �!�  ���� ��2 �  
*��� ���!� �!� @#/��?� � ��-  )� ��� 
2A$�y6 8 !� ?��� ���� ह� �� �/ �- /�A5�  )� 
�<Z<�� �� .Z<6� ���� �� ���� ह#� 

;0( ��AO  �� ;� ��� �ह� 8" ह#�  6<�;��<� ह# 
�� ��� �ह! �� ह���� �AN!�  �:A6DN�0/� 
��6 �  ह#  *��� 
�M� 2���/�5   ���� �� 
���  ���- �� � 8�'<9  �� �ह� '��-�ह� '�� $�9 ��� 
�- �0( ���� ह#  

† [ ]Transliteration in Arabic Script 
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?��  �!2 ह� ?� ��� �� j�<6�� ���� �:8� �� 
�AN!� �:A6DN�0/� �  ��v�� � ह� 
���, �! �� 

5� �� ���-  ��� ��ह� ह� �� < 8�'<9 �� �ह� '� �  
��1  ?� ��� �� ;� (�/� ह#, ��  ?��-  �ह j�<6�� 
�� 8" ह# �  

[!�>�8 �-  2E�$!��! �#$ � �� 60 ���-   
�� �� (�B  �G��� �� ���� ह# )� �G��� ;� 
����  ���ह�  $�9��  �ह�� �7� ����!/� ह# � ���� 
�#�<�:�� ?�� <�ह � ह# � $�9�� �� ह� ��� 
���� ��ह-8 �� ��Z�� ह� *��� .":# ���� /� 
]��  @��� � ह��� ���ह� �  �" ���  ह� �7 *��� 
�<��� !�� �ह�' �ह����  घ��P�  �� �� ह�, ��5��  
<ह �ह� .��� �  ��� �ह& �ह0'� ���� ह# ?��!� 
]��  .":- ���� /� �� �L�� ह# �  E���a 
)o��8����a ?� ���!  �- �ह�� ��� � ���� ह# 
)� ह�� �=��, �0 : @��>�8, 3���! ह��:�� 
)� :��� .�� 3� db ह� ����� @������� �� 
���� ���ह�  � ��1 ?� ��� �� ;� (�/� ह# �� 
)o��8����a �  �!�, E���a )o��8����a �� 
!घ�  )o��8����a �  �!�  2� �<���  ��� �� 
घ�Pa� ;� ��^D��� ��  �  
�;;�Pa �- �� 8"  ह#� 

!घ�  *o�89 �  ���!  �-  ���<h/�, :�-
���<h/� �� �<�! �<����M�� ��W! ���9 �- �� W  
!घ� *o�89 �   �!� "�� ���� : .? �� :�-
���<��  �� ���  8� � �� ��ह�� ह0' �� <����� 
�����  ?� �<�! �� ���:�<��� ��-, ���: 
v��� 
�� )� *� *o�89 �  ���� �  �!� @���� ��� 
�  �!�  �� W ��� ;�  ��!�� ���ह� �  ���2 ?��  
�� ह�  2��� � *���  _��  �U�� �/� �  
��! �- �' ��   �� *���  �� ! ��� ��  ���// 
�� � �ह �ह& ह��� ���ह2 � 

�� �ह�' �� �ह ;� *=!( ���� ��ह�� ह0' �� 
�� .6D�!�� � �0 : ?U�� � ह� �ह� ह#, �� (��  �- 
�ह �0 : .6D�!�� � . �ह� ह#  � 2� (� . ���� 
ह# � !���  ��1  
���� ह# �� �ह 
;�  �� 
��'�8�ह �- �7� ह�"  �7 �ह� ह# � *��   ;':��a �� 
j�<6�� �ह&,  6 ��� �# ��! �� �ह& ह# � ह���  
8���� .� <�!� ��!9  �� 6 �� �� ��2'8 �� 
�ह&, �ह 2� �<�! (7� ह� �ह� ह#� �� ��ह0'8� ��  
<����� ����� �  �̀�P �'b� �e��! ?� @f �� 
v��� �- )� �( �� ह� ��� ����   � �ह �� 15  
!�(  �  
���  �0��� ��Z� �- :U� ह�� <�!� ह# 
?��  �!� ह� $�� ��6�� ����! ��� ह�, $�� 
��6�� �0 'G  ��� ह� �  �ह �ह�� .<Z�� ह# $�9��  
?��� 2:<��  
�� �ह�' �  �����9 ��, �ह�' ��  
���� ���� �� �:8� �  �ह���, 8�'<9  �  �!� !�;-
@� ���8�� �� j�<6�� ;� ����  

�78� � ����� �� 
8� �0� ���� ह#  �� ��� E���a 
db9 �- ह� ���8�� �� j�<6�� ह� ��- � �ह �ह�� 
.<Z�� ह#� 

��� ���� �� *]�� �  �!�  �/d� �� ��� 
�� �ह���ह� ��^D���  �� � *=!( ���� ह#� 
��/�=�  )� 
��<���  @�����  �/d� �ह �ह�� 
.<Z�� ह# � �/d� �� ��   
;� ;�, ह�!�'��  
घ�Pa� �� �ह��  ��� ह� ���� ह# !���   6  @��/� 
��  ह� �ह&  �ह� '� ��2 ह�  
8� <����� ����� 
?���  ;� 2Z��� �� �- �� ?� ��/� �- ��  ����� 
� �G� �� ?'���� ��- �� �ह�� �7� !�; ?� ��� 
�/ �� ह� ���� ह# � �/d� �  �!� 6�0 ! (�!� �  
���-��� $<��! � .�  2��� /� �� ;� ह�-  
�<��� ���� �:8� � 3�� � ह�� �� ह� !�8  
��<����� 6�0 !9 �� ��� �4:� ह� )�  ����5� 
6�0 !9 �� �/d� �� !�89 �� ;���� �ह& �ह 8�� ह# � 
��� �� ��� �� <�ह � �V�  ]�� @��� � �G 
�ह&  ��� � 

���ह!�_' �  �!� ;� �ह घ�Pa� �� 8�� ह#  
�� ���� 6�� �� ��/�=� �/d� �� ��28� �  �� 
?��� 6<�8�  ���� ह0' )� ��ह�� ह0' �� ����� 
?� ���! �- �� 8��  �  .8 ��ह�� ह0' ��  
�����  ?� ���! �- �� 8��  � .8 �G � 

�-�!��  )� ��C!���-   �- ���<h/� �� �<�!  

SHRI SOMAPPA R. BOMMAI 

(Orissa): Sir, if the hon. Member yields, 

I want to submit a very important thing. 

... (Interruptions)... 

MR. CHAIRMAN: Can't you wait till 
he completes? 

SHRI SOMAPPA R. BOMMAI: Sir, I 

have only one thing to say. 

...(Interruptions)... Sir, he is speaking on 

elementary education. The Rajya Sabha 

has already passed a resolution making 

elementary education a Fundamental 

Right. This subject was also referred to 

the Select Committee. The Select 

Committee has recommended for making 

it a Fundamental Right. But, that has 

been omitted in the President's Address. 

...(Interruptions)... That is why I want to 

know about it. 

PROF. VIJAY KUMAR 
MALHOTRA (Delhi): He can speak 
when his turn comes. ...(Interruptions)... 
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SHRI SUNDER SINGH 
BHANDARI: I have just touched the 
issue. He can explain the issue. 
...(Interruptions)... If it is done it is well 
and good. Much remains to be done. 
That is also a fact. I am highlighting only 
that aspect and not. the other one. ... 
(Interruptions)... 

��ह!� *o���9  �  �!2 �<��� ��� �� ��� 
�ह���ह� ��^D���  �� � �ह� ह# � �ह �ह�� 
.<Z��  ह# � ��W: db9 �� .?: ���"  ��� 
�� �L�� ह# � �" 3�  2����� �ह 82 ह�  �� 

':�-:<![: ह� )� �ह�' �� ����  ��� �- �k!   
�� .��� ;� !8��� �� ���� ह# � .� �� �� 
2� ���/� ��]��� *� 2����� �� .": ���"  
�ह& ��-8  )� ?��   :<!��-   �  �!2 6�/! 
j�<6���- �ह& ��8 �� �� ?� db9 �� �<��� 
ह��� �';< �ह& ह# � �� ��ह�� ह0' �� ?� 
.?: ���� /� �  ���  �- ;�  �=�� !�"  ��2 � 
���� ;� 2� �ह�� �7� .<Z���� ह# � ���� �� 
�� ��� �ह& 8�� ह# )� �� ��1�� ह0' �� ����� � 
?� ��� �� ;�  ���� ह# �� <ह ���� db �� 
;�8����� � .<�� ?��?�9 �� ���Ba ��<��� 
20  !�( 
����O ���� @��<P�  @�[�  ह� �� , 
?��  �!2 ?'���� ��8� � �� ����� ह0' �� �ह�� 
�7� @�N!� ह# � !��� 
8� �ह  ��8   ;�  
�� !��! ह� 8�� �� *��� �ह�� !�; ह�8� � *��-  
� ��6�� ����!� �� �� 8� � 

�ह5��6��� �- 
;� �# �� ! ह#<� *o�89 �  �!2 
�ह�� 6��� ह# � �ह�'  �� ����  ?�<6 �-   �  �!2 
8�'��?/ ह#  - �<o��  db ह#, �:�-  ह#, �!< ह�, 

'���/�� �! ��8�, �����|� �� �� ��, �4<ह�, 
ह<�"  
~, �0� �'��� ��� �0���  J�!��� ��ह� 
�0!;0� ��'� �  db �- �0'�� ��</ �  �!2 ��B[� 
��b� �- 
<�� �G�� �� .<Z���� ह# � �ह5��6��� 
�- �# �� ! �� ह�� 
;�  �� 2<5�0� �ह& ��2 ह� 
)� ?� 2<5�0� �- < 
� ;� �# �� ! ?5<6   �� 
��� ह�  � ���� ?5<6 �-  �� ;� �L�� ह# � 
!��� ���� ?5<6 �-%� ह� !�2', �� 
?5u�6DV�� �� ��=:� ह#, �;�  *��� ;� *���8 
ह�8� )� ह���  � ! :<!��-   �- *��� �ह�� 
!�; ह�   ���� ह#� 

*o�89 �  db �- L=� �8�!/'� �  ���a 
�ह�� �M'� ह# )� *o�8��� �" ��� ?��  �$�� 
�- ��'�� *o�8  6����� ��� �� *e��ह (�  
�#]� ह� � 
� �L�� ह# �� *o�89 �  ?� �����  
2:����6D� /� �� ह� N�0���  �?�/� � ��O  
��� �  ��� �- ���-  

$�9�� �� �� ह� ?':A6D��!6%� �� 
<�� �ह& 
@��� ��-8 )� < �# �� ! ?5<6   ���� ��ह� ह� 
*��  �!2 �' :�/'� �5�����! �#�� �ह& ��-8 �� 
*��� *e��ह  �ह& ���� ह# � 

?'�:6D�! ����� ;� 2� �<�! ह# � ���!  �7  ह� � 
���9 � �: ह� � ह� ?M� �� *M� ��"  �# �!�  �ह& 
�� �� �ह ह� � ��" � ��"  ��6�� ह�-  ��>�8�� ! 
?' �2$/� �� ?��-  � ����!�� ���ह2 ���� ?� 
��6��  �� ह� ���M�� �� ��-  � 

�ह5��6��� ;� 2�  @�:�0>�8 �' D� ह# )� <=:�  
����   �- 
��� 6��� ��� �ह� ह# � !��� ���� 
����: �� �  2$��� �  �- ह� $�� .�� �  �/ 
2� �'8]� �ह&  ��� ��� ?  �#D�! �! ���  <�! 
�/9 � “_��”  ����� ह# )� “_��” �  .M�� �� 
< 
VW� ���� @�[� ���  �- ����   ह�2 ह# � .� 
ह���  ;� ?� ��/� �- @�e� ���� ���ह2 ���� ह� 

��� ����  ��! 8�:� �� 
VW� ����  @�[� �� 
��  � 

��^D�� ���d� �  ���  �� ��14�� ��2 ����, ��a�� 
@�J�� �- ����C/�� 2'< "������� !�� ��  @�e� 
�ह��  �हe<�0a� ��� ह# �  !��� ?� ��/� � .8  
�G� �� �ह�� �7� .<Z���� ह# )� �ह5��6��� �  
ह� j�AO �� ह� .Z<6� ���� ��ह� ह� �� ���d� 
�� �A^   � ��" ��� �ह& ह#, ���� �   �  ���� 
1��� �� �L�� �ह& ह# )� ?� ���! �- < ��AZ��  
ह��� �ह ��� ह�� ����� .�  ��L���8 2$   �  

��  �ह!0 3� ह# �����  .�  ��L���8  ह� �ह� 
ह# � ����5� j�AO �� �� � <'��� �(� ���� ह# � �� 
��ह�� ह0' �� ����� ?� ���!  � �=�� ��� *]�2 
)� .� .��� �� ��?   .�  ?5����/� �ह� 

��  �- @�[�  ह� ?��   �!2 ������  j�<6��2' ��- � 

!����! �<M�� �� ��B  ;� ?� ;�Pa �- ह�"  ह# � 
�ह�'  �� ��  ��1�� ह0' �� .�  ��� <P�  � ����� 
�� 
�B ह� 8�� ��  !����! ��!, !����! 
�<M�� �  ��� �- ��B2' ह��� �ह� ह#� )� �ह& � 
�ह&  �;�  ���! ��! �&��, �;�  ��C!���-  �� 
��5�8� (e� ह�� �� <�ह  � �ह ���!� ! �� 
ह�. ह# � ��   ��1�� ह0' �� ह���� ����� ?� ��� �- 
��!�� ! 6�^   �� �(�� ह#  �� @�?� ����6 � � 
!�� ह��  j�AO !����! �  ����  �  
'�8��  
.�� ���ह2  �AN!�  ��@� � < �����  ह� �ह� 
ह� )�  ?� ���!9 �� �=�� � �=�� ��� ��� �� 
ह� !�89 �- �' ��:-� �6 �� ��- �  �ह ��  �<� ह'> 8 
�!�� ह# ��[/� �   
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���! �- �ह& �� �! :�*� ह9 ���� ���-, �ह& �� 
ह� �ह ��-  �� �ह �ह�'  �� ह� 8�� ह# �ह .��� 
8!� ह# �� �ह�'  �� ह� 8�� ह# �ह .��� �ह� ����� 
ह�. ह#, ?��� ��� �AN!� !�"� �- � �� ��� ��� 
�� �L�� ह# �  �:�# $/'� ,  ��[/�, 
�J���!�?�/�, .� �4�!� $� � ���-  ����< 
��M�� ���0�9  � �0� ह� ���� ह# �  <#� ;� ��  ?� ��� 
;�  ?'z�t0� ���� 8�� ह��  �� :�:  ���:�  �ह& 
ह�, *��  Y��  ��"  ������  �#>:8  �ह& ह# �  !��� 
?��  ��� ;� �  .��� ��' �ह&   ह�2 ह# � � 
��� !�80 
ह#, ��!0 ह#  � �� ह� $�9 � ��! �� 3�� 2� j�<6�� 
���2'  )� 
8�  <ह  ����< !:�  � ह�   <'��� �� 
���� �� ���� ह#  *�  j�<6��  �  
'�8��  �� ��� � 
�� ���-  
�� .�  (e�  ह� ���8� � ह� ���0� 
���2' ����-  � �(:����'   (�!�� ह�, ����- � �� 
���!� �  ��6� ह9 )�  ���  ह� �ह- �� ?��-  
"������� �ह& ह# �� ]��  ����   � !�80 �ह& ���� 
8�� �� ���0� ह� ]�� ��<�2' �  ��ह <ह 2' � 
�:�# $/� !�  ह9, ��ह  ��[/� �� ���0� ह�, ��ह  
!����! �� 
��!�  �� j�<6�� ह�, �ह& �  �ह&  
ह�- ?� ���! �- 
��  .���  ��'M�� �78� � 2� 
8�6<��� �� �  � ;�  ?� ���!  �- ��1�< ��2 ह� � 
ह� ?� ��1�<9  �� !�80  ��� �� ���// ��- � �� 
��1�� ह0' �� 
��  3� �<P� ह�...(������)... 

SHRI NILOTPAL BASU (West 
Bengal): One specific question, Sir. 

MR. CHAIRMAN: No, no. He is not 
yielding ...(Interruptions)... 

He is not yielding. Please sit down ... 
(Interruptions)... 

SHRI NILOTPAL BASU: He is not 
yielding because it is very uncomfortable 
for him ...(Interruptions)... 


� �&��  "�ह  �'(��� : �ह���, ��� �� W ���9 
��  ��� ��� �� v���  .�CP�  ���� ह# ��  
.;��� ह0'  �� ��^D���  �ह��� � 
��  
�;;�Pa �- 
���9  �� v��� ?� �/ �  �<'!� @f9  �� ��� 
*]��� ह# )� �� ��ह�� ह0' ��  ���� ��� 2� 6<�  � 
��^D� ��  �ह��� �� ?�  
�;;�Pa �  �!2 M5�<�� 
@6��<  �����  �� �  

�ह��-�ह��  M5�<��� 

SHRI SANATAN BISI (Orissa): Sir, I 
have a point of order. 

MR.   CHAIRMAN:   What   point   of 

order? 
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SHRI SANATAN BISI: I am paying 
full respect to Shri Bhandariji and other 
Members. But, since this is the House of 
elders, whatever discussions we are 
having here, must be had as per the 
provisions of the Constitution. Article 87, 
sub-clause (2) clearly enumerates, 
"Provision shall be made by the rules 
regulating the procedure of either House 
of allotment of time for discussion of the 
matters referred to in such addresses." 
So, my submission to the House is that 
we should discuss only those matters 
which are referred to in the Presidential 
Address from paragraph 1 to 43. The 
matters which are ancillary, matters 
which are disputed, matters which are 
connected with other things should not be 
discussed. Am I correct, Sir? 

MR. CHAIRMAN: I am told that rules 
have already been framed. ...(In 
terruptions)... 

SHRI SANATAN BISI: Ours is a 
House of Elders. 

SHRIMATI JAYANTHI 

NATARAJAN: I am not elderly. 

MR. CHAIRMAN: Mr. Sanatan Bisi, 
please see rules 242(1). It says: "After 
the member who moves a motion has 
spoken, other members may speak to the 
motion in such order as the Chairman 
may call upon them." I have called upon 
Shri G. Swaminathan. 

SHRI SANATHAN BISI: I do not 
dispute that, Sir. 

MR. CHAIRMAN: Then, what is your 
point of order? There is no point of 
order. It is disorder. 

SHRI SANATAN BISI: Sir, my point 
is this. Article 87(2) says: "Provision shall 
be made by the rules regulating the 
procedure of either House for the 
allotment of time for discussion of the 
matters referred to in such address". 
Therefore, only matters which are 
referred to in the President's Address 
should be discussed and not any ancillary 
or extraneous matter. 
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MR. CHAIRMAN: There is no point 
of order. Mr. Swaminathan, you may 
begin.   , 

SHRI G. SWAMINATHAN (Tamil 
Nadu): Mr. Chairman, Sir, I am thankful 
to you for having given me this 
opportunity to second the Motion of 
Thanks on the President's Address, so 
ably moved by the senior leader and a 
colleague of mine in the Rajya Sabha, 
Shri Sunder Singh Bhandari, today. 

Before coming to the subject proper, I 
would like to point out one thing to the 
hon. Member who has just raised an 
objection. His objection is that one 
should not bring up issues which have not 
been referred to in the President's 
Address. Sir, it has been the convention 
is our House that when we give 
amendments to the President's Address, 
we refer to things which have not been 
mentioned in the President's Address, 
this has been the convention. If the 
Member had gone through the list of 
amendments to the President's Address 
given notice of by Members, he would 
find that they refer to things which have 
not been mentioned by the President in 
his Address. 

Therefore, I would say that my able 
colleague, Shri Sunder Singh Bhandari, 
has raised certain matters which are very 
relevant and which could not be referred 
to by the President in his Address for 
want of time. Hence, I think it is very 
relevant that we should discuss certain 
other important things also. I hope the 
hon. Member would see this point. As 
you know. this is a House consisting of 
very senior Members belonging to 
different parlies. 

Coming to the subject, there are many 
subjects which have been referred to in 
the President's Address. There is also 
some confrontation which had arisen. I 
find it very strange that people in the 
various fora and even in Parliament, 
particularly, in the other House, 
Members have mentioned that from, 29 
parties in the Eleventh Lok Sabha, we 
have now, in the Twelfth Lok Sabha, 42 

parties. But when I took up the list and 
counted the number of parties in the 
present Lok Sabha, I found that the 
number .was 39. I do not know whether 
my counting is right, or, the number 
quoted by them is right. They say that 
the number is 42. I have not counted 
Independents, Nominated Members, etc. 
From 29 parties in the Eleventh Lok 
Sabha, the number has gone up to 39. 

It has been mentioned that many 
smaller parties from the various States 
are getting ingress into Parliament. It has 
also been mentioned that representatives 
of smaller parties have also been given 
Cabinet berths. It has been said that even 
a single member party has found 
representation in the Cabinet. Reference 
has also been made to the fact that as 
against the thirteen-party coalition, we 
now have a eighteen-party coalition 
Government at the Centre. 

Sir, my humble submission is the 
politics is now going to the people. As 
you know, earlier, the Congress was the 
largest party. The Congress had fought 
for the freedom of the country and it then 
represented the ambitions and the 
aspirations of the people in this country. 
But now, it appears that different people 
have got different ambitions. Therefore, 
politics has to go to the grassroots now. 
From parliament, it goes to the State 
Legislatures. From the State Legislatures, 
it goes to the Panchayats. The domocratic 
aspirations of the people at the grassroots 
are reflected in the respective State 
Legislatures. These aspirations, in turn, 
have to be reflected in Parliament also. 

Therefore, it is very necessary that 
politics should go to the grassroots. It is 
also very important that the opinion of 
the people from the grassroots—maybe a 
minor opinion, maybe a small opinion— 
should find its place at the level of 
Parliament. 

It is not that only is our country, we 
have a coalition Government. In most of 
the countries, the coalition era has come 
about. 
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Another important thing we find is that 
in many countries, the sub-nationalities 
have their own fora. Take, for example, 
the USSR. It consisted of many linguistic 
sub-nationalities. These linguistic sub-
nationalities have their own independent 
States now. Then, we have Yugoslavia, 
many independent States have been 
formed now. Even in the British Isles, we 
find that it is no more one Parliament. 
After Mr. Tony Blair became the Prime 
Minister of that country, he gave sanction 
for another Parliament, a separate 
Legislatue, for Scotland. Consequent to 
this, the people of Wales are also 
demanding a separate legislature. The 
aspirations of the people of Wales were 
voiced in the British Parliament through 
their own party in the Westminster. They 
now want a Legislature of their own for 
that particular area. 

Sir, you take Canada. The hon. 
Governor-General of Canada is here 
today. It is very well known that even in 
that particular country, one particular 
State, by name "Quebec" which has its 
own separate Constitution, wants 
independence. So, there is bifurcation of 
various countries. There are aspirations 
of people in various forms. It is also 
happening throughout the world. So, my 
personal feeling is that if you really want 
democracy to function and if you really 
want that the country should be united 
and it should not get bifurcated, as it 
happened with the USSR, the real 
aspirations of the people should be 
represented. I think my Marxist friends 
would pardon me. It was said that the 
USSR was one nation where under the 
Marxist-Leninist Party, they had solved 
the problem of linguistic sub-nationalities. 
But we find that it could not be solved in 
the Soviet Union, and many States have 
come about because the real aspirations 
of the people were not represented at the 
highest forum. This happens. I personally 
feel that it is all the more good that more 
people should come here and that more 
parties should come here. We have a 
coalition Government in the country. As 
the   hon.   Prime   Minister   once   said, 

Bharat Mata has natually got many 
languages. Even though she has got one 
space, as has been said by Bharati, she 
has many languages, many kinds of-ethos 
and other things. The Prime Minister has 
said this in Lucknow also. So, my 
personal feeling is that it is not one we 
have to regret because many parties are 
coming about. We have to go through 
this experiment of a coalition government 
for more time. We have to see that it is 
representative and that it functions so that 
the country's unity is protected. I 
personally feel that it is good, especially 
so because I belong to a State party. I am 
very happy that we are representing. A 
long time after our able leader, MGR, we 
have four hon. Ministers here who are our 
representatives in the Cabinet. Naturally, 
Sir, it is in our own interest. We are happy 
that we are being represented. Two 
Cabinet Ministers and two Ministers of 
State are here. 

Another matter is that the parties 
which are coming together and forming 
the Government, are raising many mat-
ters. They are demanding ministerial 
berths. There is an accusation that the 
AIDMK Party or any other party which 
is coming together has got its own de-
mand. They want ministerial berths and 
that they want the matters of the States to 
be taken up. It is said that these pose a 
problem to the Prime Minister to com-
promise on all these things. It is said that 
the Prime Minister has to decide about 
the ministerial berths to be given to a 
particular party. But I personally feel that 
when you have a coalition, giving 
ministerial berths is not the prerogative 
of the Prime Minister. It is not a one-
party rule. Several parties have joined 
together in this coalition Government led 
by the BJP. Naturally, the parties which 
have joined the coalition as partners, give 
strength to that party to form the Gov-
ernment. Naturally, the parties want as 
many ministerial berths as can possibly be 
granted to them by the hon. Prime Minis-
ter. I do not think that there is anything 
wrong in a coalition partner asking for 
ministerial berths. I do not agree with 
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those who accuse a party for asking for 

ministerial berths. They ask, "Why should 

you ask for ministerial berths? Why should 

you create problems for the main party at the 

Centre?" Even a very respected daily, The 

Hindu, wrote a sub-editorial or a main 

editorial wherein it said, "It is right on the part 

of a coalition partner to ask for ministerial 

berths." It is not entirely the prerogative of the 

Prime Minister. It is the prerogative of the 

combined parties to say who will be a 

Minister, who will not be a Minister and 

which Minister wil.l have which portfolio. It 

is the prerogative of the total combination. I 

do not want to wound my able colleagues in 

the BJP. But I want to say very clearly that it 

is not the prerogative of the Prime Minister 

alone, but we have also got a right to ask for 

ministerial berths. 

(Interruptions) 

That is a different thing. 

SHRI C.P. THIRUNAVUKKARASU 

(Pondicherry): I am saying about who is 

entitled to be a Minister. 

SHRI G. SWAMINATHAN: Who is 

entitled? 

SHRI C.P. THIRUNAVUKKARASU: I 

will tell you later who can become Minister. 

SHRI G. SWAMINATHAN: I do not 

understand this. 

SHRI SURINDER KUMAR SING-LA: Is 

the purpose of your asking for a review of the 

Constitution to define a coalition 

arrangement in the Constitution? Is that the 

attempt of the review of the Constitution? 

SHRI G. SWAMINATHAN: I do not 

know exactly what he means. I do not exactly 

understand what he means. 

SHRI SURINDER KUMAR SING-LA: 

They said the Constitution is being reviewed. 

(Interruptions) 

SHRI G. SWAMINATHAN: The party is 

entitled and it has a right to recommend to 

the Government as to which portfolio is to be 

given. Ultimately it is 

for the Prime Minister to say whether he is 

able to give it or not. 

SHRI CM. IBRAHIM (Karnataka): We are 

happy that you are speaking the truth. 

SHRI G. SWAMINATHAN: Sir, they 

should not say that we should ask for this or 

that. (Interruptions) 

SHRI TRILOKI NATH CHATUR-VEDI: 

Sir, I do not know why a fun is being made 

about it. He is making it very clear. घ� �- �� 
�ह�2' .�� ह# �� 2� �ह�� ह�  �� ह�-  �ह ���� 
���ह2 , �ह ���� ���ह2,  �0��� �ह�� ह# ��  ह�- 
<ह  ����  ���ह2,  .��� 3���� $�9  ह# ?���ह�  
���ह� ? 


�  ��ह��� ���� : .� ह��#: �� �ह-8 )�  
���� �ह� '2  ��� !-8 ? ...(������)... 


� �+���� ��, #�&�-�� : �ह ह���: �� ���  
�ह& ह#, �ह �� ह� ����   �ह�_' �� ��� �� �ह ह� � 


� ��01&  ��� %�2+� (*q� @�/) : �ह 
*��ह�a ह#, *��ह�a �� 
d�/: ��!� �ह& ह��� �  
�ह �� *��ह�a ह#, *��ह�a �� ;�<  �!�� ���� ह# 
, /N����  �ह& �!�� ���� � 

CHAIRMAN: Mr. Swaminathan, are you 

yielding? 

SHRI G. SWAMINATHAN: No. 

SHRI SURINDER KUMAR SING-LA: 

Sir, ...(Interruptions) 


�  �+���� ��,  #�&�-��  : .� ;�  ��!8, 
;�  
6<������� �� ��  ��!�  ����2 � 

MR. CHAIRMAN: Mr. Swaminathan, if 

you are not yielding, then address the Chair. 

Why are you addressing the Members? 

SHRI GURUDAS DAS GUPTA: Sir, may 

I suggest a matter of private bargain may not 

be made public? 

SHRI G. SWAMINATHAN: That is what I 

am saying. There is nothing private in that. If 

there had been anything private, I would not 

have made it public in this House. It is 

something open. I have got every right to ask 

and it is for the Prime Minister to decide. 
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SHRI H. HANUMANTHAPPA (Kar-

nataka): It is a private bargain. Please don't 

bring it to the House. 

SHRI G. SWAM1NATHAN: It is not a 

private bargain. It belongs to the House and 

to the Government. (Interruptions) I do not 

agree that it is a private bargain. I have a right 

to ask and it is for the Prime Minister to 

decide. (Interruptions) 

MR. CHAIRMAN: Mr. Swaminathan, are 

you yielding? 

SHRI G. SWAMINATHAN: I am not 

yielding, Sir. 

MR. CHAIRMAN: Then why are you 

replying to them? Please address the Chair. 

Why are you looking at them? Please address 

the Chair. 

SHRI G. SWAMINATHAN: I am not able 

to make my presence felt, because my voice 

is weak. Their voice is very strong. 

(Interruptions) 

MR. CHAIRMAN: Please speak. 

SHRI G. SWAMINATHAN: These are 

some of the demands that our Party had made. 

We made these demands when the National 

Agenda was being formed. I accompanied my 

very respected leader to the meeting on 9th 

March. (Interruptions) One of the demands 

which wc raised in the National Agenda 

meeting was implementation of the Interim 

Award. (Interruptions) It is there not only in 

the National Agenda, but also in the 

President's Address. What we raised was 

regarding implementation of the Award. It is 

very vital to our State's interest. Our hon. 

leader raised it in strong terms. She said the 

Interim Award of the Cauvery Waters Dispute 

Tribunal has to be implemented. That is a 

very vital issue to the party to which we 

belong. When our party extended support to 

the Government, we emphasised that the 

Award on the Cauvery dispute has to be 

implemented. This is our demand and there is 

nothing secret about it. We also wanted the 

level of the Periyar Dam to be increased it has 

already been cleared by the Central Water 

Commission and is pending implementation 

for a long time 

due to non-cooperation of the Kerala 
Government. Then, 69 per cent reservation 
in Government jobs and in education. This 
has already been included in the Ninth 
Schedule. Naturally we wanted that the 
Supreme Court should not limit it to 50 per 
cent and there should be freedom for States 
also to raise it. We have also said that Tamil 
which is one of the languages should be the 
official language in the Eighth Schedule of 
the Union, 33 per cent reservation for wo-
men was also raised by our leader, reservation 
for backward classes, nationalisation of river 
Waters. These six demands were raised by 
our leader during the meeting. When we 
raised these issues earlier, it was agreed. 
The question was with regard to the 
Cauvery waters dispute. I don't think there 
was any secret of the meeting. Sir, naturally, 
the views of many parties have been 
represented in the National Agenda, not 
merely the views of the AIADMK party. 
There are many parties who have given 
support to the BJP Government. Every party 
has a right to say what they feel about various 
issues. When we had raised the issue of 
Cauvery waters dispute and about the 
Tribunal, Mr. Hegde, who is now a Cabinet 
Minister represented the State of Karnataka 
which has the upper riparian rights. As a 
Minister from Karnataka, naturally, he has to 
protect the interests of his State. If somebody 
is there, he will also do the same thing. I was 
there 'and I was a witness to all those things. 
Mr. Hegde said that he has to protect the 
interests of the people of Karnataka, the 
upper riparian State. When the same matter 
was raised, Mr. Bansi Lal, the Chief 
Minister of Haryana, belonging to the lower 
riparian State, accepted it. Mr. Barnala 
representing Punjab said that he belonged to 
the upper riparian State and he would not 
accept it. So, when there are many 
...(Interruptions)... 

There is nothing hidden in the national 
agenda. The whole thing has come out in the 
national agenda as well as in the President's 
Address. It has come out in all  the  
newspapers.   I  am  not  saytog 
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anything secret. Naturally when there are 

many parties from various States, they would 

take up their own issues and say on which 

point they are not able to compromise. 

Ultimately, a compromise has to be evolved. 

It has been evolved according to our 

understanding and our interests. Sir, 

increasing the level of Periyuar Dam was also 

raised. Then, they said that they would 

consider it. Regarding 69 per cent reservation 

also they have accepted. I am very happy that 

they have accepted all the issues which we 

have raised. On behalf of my party and on my 

own behalf I thank the Honourable Prime 

Minister for accepting all the issues which we 

have raised and they have found a place in the 

President's Address. I will read one or two 

paras from the President's Address. "The 

pending legislation seeking to reserve 33 per 

cent seats for women in Parliament and State 

Assemblies will be taken up immediately. A 

Development bank, the first of its kind, will be 

set up for women entrepreneurs." This is one 

of our demands. "By synergising legal, 

executive and societal efforts, the 

Government will strive for rapid social, 

economic and political empowerment and 

uplift of the Scheduled Castes, Scheduled 

Tribes, Backwad Classes and Minorities. My 

Government will take all appropriate 

measures to uphold existing percentages of 

reservation in educational institutions at the 

State level." They have accepted this 

proposal. I am grateful to them. 

The third thing was Tamil as an official 

language. They said that the Government 

would set up a committee to study the 

feasibility of treating 18 languages at the 

same level and include them in the Eighth 

Schedule of the Constitution. This proposal 

also has been accepted. They also said that a 

National Water Policy will be evolved for 

effective and prompt settlement of disputes 

and their time-bound implementation. We are 

very happy to say that all the important points 

which have been raised by us and which are 

relevant to the State of Tamil Nadu have been 

accepted by the Government. 

These proposals have found a place in the 

President's Address. Many Governments have 

been there, many demands have been there, 

many parties have represented to the 

Government, but none of their demands has 

been put up as forcefully as has been done by 

my leader. ..(Interruptions).. None of them 

has been accepted by them and found a place 

in the President's Address. I am very proud to 

say that we have put up our demands 

forcefully and succeeded in getting them 

accepted. No party which was there earlier 

could get these demands accepted. I am very 

happy we could get these demands accepted. 

Then, another point is regarding consensus, 

confrontation, openness and all that. Shri 

Bhandari also stated about these things. He 

has also mentioned this views. I would like to 

mention only one point regarding coalition 

Government, consensus and confrontation. I 

feel that in the Westminster system there will 

be confrontation, there will not be an absolute 

kind of consensus. It is very difficult to find 

consensus in the Westminster system. When 

you are sitting in the Opposition, naturally, 

you do not want your opponents to be sitting 

in the treasury benches. Manmohanji, 

definitely, under this system, has got a right 

to expect to become the Prime Minister of 

this country. Nobody can object to that. I still 

remember what May's Parliamentary Practice 

said. When you are talking to your opponent, 

please do not talk within the Lobby, within 

the precincts of the House, because there may 

be some visitors sitting there in the galleries 

and looking at you. They may feel that you 

are not opponent to the Members whom you 

are soft with because they are in the treasury 

benches and you are in the Opposition 

benches. It has said, not only you fight but 

appear to fight. That is very important in the 

Westminster system. I wish to inform the 

hon. Prime Minister who says that everything 

will be under consensus that whether he likes 

it or not, he has to face confrontation. This is 

a thing which he 
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cannot avoid. No Prime Minister can avoid it. 

Now, there is a party which is sitting opposite 

to the treasury benches here, of a large 

number of people in the Lok Sabha, sitting 

there. Naturally, we have to accept all these 

things. If you do not accept all these things, 

we will not be able to run the Government. 

The very system is based on confrontation 

and unless there is confrontation, it cannot 

exist. I was one who was against a National 

Government which was proposed once by our 

earlier President Shri Venkatramanji and also 

by the present Prime Minister when he was 

the Opposition Leader. People came and 

asked me, "Do you agree for a National 

Government? In this kind of confusion when 

there is no party getting a full majority, when 

a large number of parties have to join 

together and form a government, is it not 

good for the country to have a National 

Government?" 1 told them, "I do not agree. I 

do not feel that a National Government would 

serve the purpose." They asked me why I did 

not agree. It is because of this. In a National 

Government, who will be in the Opposition? 

There will be nobody in the Opposition. 

Everybody will be in the treasury benches. 

Then what will happen to the country? If 

there is any mistake committed by the 

treasury, if any omissions and commissions 

are done by the party in the treasury, there 

will be the Opposition sitting there to criticise 

you, to find fault with you, to see that you are 

sent away from the Government. A National 

Government will not serve any country and 

that too, India. I personally feel that 

consensus politics will be very difficult. Even 

though I am very happy to have consensus, I 

personally feel that confrontation may come 

for which this Government should be 

prepared. 

Then I would come to a very poor subject 

of an economist. The point I would like to 

make here is this. When we had the Interim 

Budget, I was extremely sorry   to   the   

mismanagement   of   the 

economy. I am very sorry to say that even 

though the former Finance Minister comes 

from Tamil Nadu, I have to be very strong in 

saying here that the economy of our country 

has been very badly mismanaged by the 

previous Finance Minister for 1997-98. Why 

do I say that? It has been completely 

mismanaged. This Government has to do a lot 

of home work. It will be difficult for them to 

get out of the mire, of the economic confusion 

that has been created by the previous 

Government. I am saying this because (1) tax 

receipts and non-tax revenue have fallen short 

of expectations; (2) market borrowings have 

become more than anticipated; (3) debt-

servicing has gone beyond what was 

budgcttcd; (4) the total Plan expenditure, both 

revenue and capital, has been less than the 

suggested outlay; and (S) there had been a fall 

in the industrial growth and slow-down in the 

economy. The VDIS has a disastrous impact 

on the collection of income-tax and 

corporation tax. What was collected under the 

VDIS was the revenue that should have been 

otherwise collected. The so-called 'dream 

Budget' of 1997-98 has turned into a 

'nightmare'. It was not a dream Budget but a 

nightmare Budget. The BJP-led Government 

has to set right the mistakes made during the 

tenure of the previous Finance Minister. Many 

reasons may be adduced for that: "I am not 

personally responsible. The kind of 

Government we have may be responsible. 

There had been no peace for me. Everybody 

was pulling me in every direction. What can I 

do". The main reasons for this adverse impact 

of the 1997-98 Budget on the economy was 

that it was too ambitious and even 

irresponsible. The previous Finance Minister 

has made sweeping tax cuts and projected 20 

per cent increase in tax revenue which could 

not be realised. I am very sorry to say that the 

economy is in bad shape and I hope, the new 

Finance Minister, Shri Yashwant Sinha, will 

be able to set things right. Why am I saying so? 

It is because of the fact that the people arc 

suffering. There has been a demand recession. 

There is no money 
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in the market. Even the other day, it was 
said that the business houses arc losing 40 
per cent on their sales over the last year. 
Everybody is in the red. I, as Chairman 
of the Committee on Papers Laid on the 
Table of the House, have visited 55 
institutions in this country during the last 
year. Out of 55 institutions, 45 industries 
arc in the red because of demand 
recession. People don't have money. I am 
referring to what the previous Finance 
Minister has said. He said: "Why are you 
looking at the wrong things of my 
Budget? I have done two things. Why 
can't you emphasise on the positive 
points?" Sir, what are those positive 
points? The state of currency is one thing 
and high foreign exchange reserve of 24 
billion dollars is another thing. I am very 
sorry to say that the state of currency has 
to be beneficial to the country. Now, the 
state of currency is like this. I am very 
happy to know that the new Government 
has decided to make an all-out effort to 
stabilise the economy. All the exports are 
diminishing. Nobody wants to get 
anything. At one point of time, when the 
yen was very strong in Japan, that itself 
became detrimental to Japan. I don't want 
to dilate on this issue. But my point is, if 
it has a positive effect, to what extent has 
it affected the economy? It does not 
matter whether one dollar costs the 
country 39 rupees or 40 rupees or 41 
rupees. What is good for the country has 
to be decided by the new Finance 
Minister. 

Another point is about the high foreign 
exchange revenue of 24 billion dollars. I am 
sorry to say that these 24 billion dollars 
have not been earned by the people. It has 
not been earned by way of export. The whole 
thing has come to this country by way of 
loan by the NRIs. They can withdraw it at 
any time and go away. They have come 
here because of the fact that you are giving 
more interest to them. But it is a most 
unstable kind of thing. It is something like an 
advance for future interest. You have not 
earned this money. You cannot boast of 
these 24 billion dollars. You cannot say 
that the 

receipt of 24 billion dollars has a positive 
impact on the economy and in that way, 
it is a positive point. I personally feel that 
it is a negative point. You cannot be sure 
of that money, it is not your money. You 
have not earned that money. When the 
exports arc languishing, how do you say 
that this reserve of 24 billion dollars is a 
fortune that you have created? The 
former Finance Minister has mismanaged 
the whole economy. It will take a very 
long time for the B.J.P. Government to 
set the whole thing right. 

Finally, I will come to the extremists 
activities in Tamil Nadu-the bomb blasts 
and other things in Tamil Nadu-about 
which we are very much exercised. The 
bomb blasts in Tamil Nadu has started in 
Coimbatore during the election time. I 
think it was 14th February, 1998 when 
Shri Advani Ji had to come to 
Coimbatore. When he was to come to 
Coimbatore, there were bomb blasts at 
23 places and he was so lucky that his 
plane came late. Sometimes, you have to 
thank the Indian Airlines for the late 
arrival of their planes. (Interruptions) 

AN HON. MEMBER: What about 
Jayalalitha? 

SHRI G. SWAMINATHAN: She was 
not scheduled to be there. Now, when she 
was not scheduled to be there, he would 
say that she knew it that there would be a 
bomb blast and that was why, she was not 
there. (Interruptions) The point is: my 
leader is very wise. They are attributing 
more wiseness to her than what is 
legitimate by saying that last time when 
Rajiv Gandhi was there, she did not go 
there because she knew that there would be 
a bomb blast. Now, they arc saying that 
she did not go to Coimbatore because she 
knew that there would be a bomb blast. I 
do not know. She is a very wise lady. The 
point is: as a leader of a team of my party, 
I was sent to Coimbatore two days later. 
When I was asked to go to Coimbatore 
with two, three former Ministers, as a leader 
of the Fact Finding mission of the 
AIADMK 
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party, and when I got into the train, I was 

really surprised that there was nobody in the 

train. There were only three, four persons in 

the whole first class compartment. There arc 

50, 60 scats in the whole compartment. But 

there was none except four people. Only two 

of these Ministers and I were there. And then 

I found that nobody from the Ministry wanted 

to go to Coimbatore. There was a great scare 

that was created about the bomb blasts. The 

bomb blasts took place at 23 places. Had Mr. 

Advani come on time, at 3.15 naturally 

thousands of people would have been died. 

What happened was, not only near the 

rostrum but all around the rostrum, people 

were just going and running here and there, 

everybody would have killed. And there was 

a car there. In the venue where about 100 kilo 

or 115 kilo explosives were there; I had the 

great opportunity of seeing that. The police 

officers said, "Don't stand for long. 

Sometimes, it may burst and you may become 

a casualty. That may happen, Sir." Not only 

that. What has happened in the hospitals? 

People would go to the hospitals. There also, 

there were bomb blasts so that patients would 

not be taken there. It is inhuman. Even inside 

the hospitals where people came in 

autorickshaws, they were chased away. That 

was the most inhuman thing that happened in 

Coimbatore. Thereafter, Sir, the most 

surprising thing was, there was a similar kind 

of finding near my place. I come from 

Thanjavoor. Near my place, in a village, 

Salaimangalam, where there was a rice mill, 

some people found that some children were 

playing in a ground where the children found 

something very funny. They went there and 

picked it up and the thing burst injuring the 

children. 

Similar things happened in Madras. There 

was no police. There was nothing. No 

information. It was by sheer circumstances 

that the people found that those were bombs. 

Like that only, it happened, Sir. Then what 

had happened? Sir, since the last month, till 

today, there was bomb blasts. Yesterday also, 

there was a 

bomb blast in Madras. ...(interruptions)... 

Wait, wait. I will come to that subject. I know 

that you will raise the subject. Sir, it was on 

29th....(interruptions)... I will come to that. I 

know because the subject is very interesting 

for you; I will come to that. I have come 

prepared. ...(interruptions)... There were 

gelatin sticks and detonators in Madras on 

29th and they have caught some people. The 

question was raised yesterday. My hon. 

friends were saying yesterday that there was 

one Fatima Beevi; it was flashed in the news-

papers— that lady happened to be an ADMK 

worker or, say, some important person of 

ADMK. "The owner of a house, Fatima 

Beevi, belonged to the ADMK." The Police 

said that four extremists were hiding there, 

and she was caught. And on TV belonging to 

the ruling party of Tamil Nadu, they showed 

not only that lady, Fatima Bccvi, but also the 

card. Sir. The ADMK-card became very 

famous. Only we, the Members, know what 

the ADMK-card was, what is to be there and 

all that. My leaders photo would be there. But 

they publicised that this was the card that they 

had found in that place. It is a house....(inter-

ruptions)... It is a house. Sir. ...(interrup-

tions)... 

SHRI C.P. THIRUNAVUKKARASU: She 

belongs to ADMK. She belongs to your 

party. 

SHRI G. SWAMINATHAN: I accept that; 

she belongs to my party. She belongs to my 

party. ...(interruptions). She belongs to my 

party. ...(interruptions)... No, no, no. I don't 

say, forged. I dont say, forged. I said, the card 

was shown. She belongs to my party. 

...(interruptions)... Sorry; she belongs to my 

party. I don't deny that. Sir, my party is a 

monolithic organisation. ...(interruptions)... 

ADMK is a monolithic party. It consists of 

1.25 crores of people in Tamil Nadu. It is not 

a small party. It is not a small outfit. And this 

lady rented out the upstairs of the building to 

some people and she got Rs. 1,500V- per 

month. And the ruling rate is ten months' 

rent. 
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She got Rs. 15,000"- @ Rs. 1.500/-. 

Those people brought in some boxes and 

kept everything there and they were just 

going about and running away. Suddenly, 

the police came and on interrogation they 

found that they were in her house. And 

consequently, the ADMK was also 

brought in all these things! Sir, I would 

only say that Fatima Becvi belongs to the 

Dravidian Party. Dravidian Parties have 

been there for a long time. Dravidian 

Parties have been very sympathetic to 

wards the Muslims. That is there from 

the time of Pcriyar EVR. Fatima 

Beevi ..... (interruptions)... 

SHRI C.P. THIRUNAVUKKARASU: Does 

she belong to the ADMK or to the Dravidian 

Party? 

SHRI G. SWAMINATHAN: Dravidian 

Party, Sir. 

SHRI C.P. THIRUNAVUKKARASU: No, It 

has been accepted by Jayalalitha, sorry, the 

former Chief Minister, that she belongs to 

ADMK. You please look into the newspapers. 

SHRI G. SWAMINATHAN: No, no; I don't 

object to it. She belongs to ADMK. She is a 

card holder of ...(interruptions)... The point I 

am raising is ...(interruptions)... She is the 

owner of the house. She is an ADMK 

functionary. There is no doubt about it. 

...(interruptions)... There is no doubt about it. 

Sir, the point I am raising is ...(interruptions)... 

SHRI C.P. THIRUNAVUKKARASU: Why 

was publicity given? 

1.00 P.M. 

SHRI S. PETER ALPHONES (Tamil Nadu): 

This particular Ayesha is supposed to be the 

culprit. She has been hiding in that house for the 

past six months. (Interruptions)... 

SHRI G. SWAMINATHAN: Let me speak. 

(Interruptions)... Let me say what I want to say. 

(Interruptions)... Let me say what I want to say. 

(Interruptions)... 

MR. CHAIRMAN: Let them say. Why do 

you become a victim of interruptions? 

(Interruptions)... 

SHRI G. SWAMINATHAN: Sorry, Sir. 

Let me say what I want to say. I will only 

take five minutes more. Let me take five 

minutes more and I will conclude. I am 

concluding. (Interruptions)... 

MR. CHAIRMAN: Pleased sit down. Mr. 

Swaminathan, you are a very seasoned 

Parliamentarian. Why do you become a 

victim of interruptions? You should talk to 

me, not to them. 

The House is adjourned till 2 o'clock. 

The House then adjourned for 

lunch at one minute past one of the 

clock.   

The House reassembled after lunch at four 

minutes past two of the clock, Mr. Chairman 

in the Chair. 

MESSAGE FROM THE LOK SABHA 

The Income-tax (Amendment) Bill, 1998 

SECRETARY-GENERAL: Sir, I have to 

report to the House the following message 

received from the Lok Sabha signed by the 

Secretary-General of the Lok Sabha. 

"In accordance with the provisions of 

rule 96 of the Rules of Procedure and 

Conduct of Business in Lok Sabha, I am 

directed to enclose the Income-tax 

(Amendment) Bill, 1998, as passed by 

Lok Sabha at its sitting held on the 30th 

March, 1998. 

The Speaker has certified that this Bill 

is a Woney Bill within the meaning of 

article 110 of the Constitution of India." 
Sir, I lay a copy of the Bill on the Table. 

MR. CHAIRMAN: Now,... (Interruptions) 

SHRI GURUDAS DAS GUPTA: (West 

Bengal): Sir, the new Government must be 

told about the Parlimentary niceties. In the 

morning also, we raised it. Just have a look at 

House, at the Treasury Benches. Not a single 

Member who is a Cabinet Minister is here to 

listen to the debate. It is fruitless....(Interrup-

tions) Please adjourn the House... (Inter-

ruptions) 
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SHRI NILOTPAL BASU (West Ben-    | 

gal): So long as they were there in the 

Opposition, every day they used to stall the 

proceedings...(Interruptions) 

SHRI GURUDAS DAS GUPTA: You 

adjourn the House. Sir, the House must be 

adjourned. (Interruptions) 

The House must be adjourned. 

(Interruptions) 

MISS SAROJ KHAPARDE 
(Maharashtra): Sir, the House must be 

adjourned. (Interruptions) 

 SHRI GURUDAS DAS GUPTA: Nobody should 

be allowed to play foul with parliamentary 

decorum. 

SHRI PRANAB MUKHERJEE (West 

Bengal): Particularly, when the Leader of the 

Opposition is going to speak, courtesy 

demands that either the Leader of the House or 

a Cabinet Minister must remain present to 

listen to the Leader of the Opposition. It is not 

fair. 

SHRI GURUDAS DAS GUPTA: No, Mr. 

Pranab, Babu, a Cabinet Minister must always 

be present in the House. (Interruptions) 

Sir, you adjourn the House. (Interruptions) 

Kindly        adjourn the        House. 
(Interruptions) 

MR. CHAIRMAN: I adjourn the House for 

fifteen minutes. 

The House then adjourned at six 

minutes past two of the clock. 

The House reassembled at twenty two minutes   

past   two   of  the   clock,   MR. CHAIRMAN 

in the Chair. 

MOTION OF THANKS ON THE 

PRESIDENT'S ADDRESS (Contd.) 

MR. CHAIRMAN: Mr. G. Swaminathan, 

please continue. 

SHRI G. SWAMINATHAN: Sir, I have 

been talking about the lady, Fatima Bibi, in 

whose house some extremists were living, 

whom the Tamil Nadu Police has arrested and 

from whom the Police 

| has also got some bombs. I had been 

mentioning in the House that she had 

only rented her house. She didn't know 

what was happening. The Police said that 

Fatima was the 6th Division Secretary of 

the Puratchi Thalaivi Narpani Manram 

and she holds some post in the 

AIADMK. Sir, AIADMK is a very large 

party. I have also been mentioning about 

the Dravidian Party. The very reason 

why the Police has been searching all the 

places is of the extremists who took away 

bombs from Coimbatore. One of those 

persons is one Aisha, who is considered 

to have taken the bombs along with her. 

Sir, people in Tamil Nadu have all the 

time been talking about this lady, the 

lady who has taken these bombs and had 

terrorists in her house. Sir, DMK and the 

Drividian parties have always had some 

soft corner for the Muslims and many of 

the Muslim gentlemen were there in our 

party also. This lady, Aisha, whom the 

Police wanted to arrest and whom they 

ultimately got arrested was an extremist. 

The Police were looking for her. Her 

grandfather was formely a DMK Town 

Secretary and he is now the President of 

the Mansapuram Agricultural 
Cooperative and Credit Society. Her uncle is 

a District representative of DMK. Her brother 

is a Town Panchayat Secretary of DMK. 

What I want to mention here is... 

SHRI C.P. THIRUNAVUKKARASU: 

From where have you got this information. 

SHRI G. SWAMINATHAN: This has 

already been published in the Press. 

MR. CHAIRMAN: Mr. 
Thirunavukkarasu, please sit down. 

SHRI G. SWAMINATHAN: It is in The 

Hindu, Sir. (Interruptions) 

MR. CHAIRMAN: He is not yielding, Mr. 

Thirunavukkarasu. You sit down. You speak 

when your turn comes. 

SHRI G. SWAMINATHAN: This is a 

news item in the The Hindu datelined 

Chennai, March 28. It gives this inforamtion     

wherein      it     has     been 
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mentioned that the information is as given in 

the statement of my leader, Jayalalitha, and 

all these things have been very clearly stated. 

Now, what I want to say is, they can always 

dispute the facts and bring it before the 

House. What I would like to say is that this 

Fatima Bibi had given the house or rent. Sir, a 

similar thing had happened in Karnataka. You 

may remember that a house had been rented 

out to the one-eyed man, Sivarasan of LTTE 

by Shri Aswathanarayanan who was a 

Congress member at that time. Then it was 

said that the Karnataka Congress people were 

supporting Sivarasan. Later on, they came to 

the Jain Commission and the Jain 

Commission said that simply because 

somebody had rented the house does not 

mean that they were accomplices to them. I 

would only wish to say this thing. Sir, not 

only bomb blasts... ...(Interruptions)... 

SHRI H. HANUMANTHAPPA: He had 

not rented his house. 

SHRI G. SWAMINATHAN: One 

Aswathanarayanan of Karnataka had 

rented his house to him. 

...(Interruptions)... Or he was a party to 

renting the house... (Interruptions)... 

Shrimati Margaret Alva was here. There 

was a big controversy going on about 

Karnataka. ...(Interruptions)... He was a 

Youth Congress member. 

...(Interruptionsd... The Karnataka Members 

were here and they can tell him. 

...Interruptions)... 

SHRI H. HANUMANTHAPPA: The 

House did not belong to him. He had not 

rented that house.  ...Interruptions)... 

SHRI PRANAB MUKHERJEE (West 

Bengal): Sir, what is the hon. Member 

discussing here? We are discussing the 

Motion of Thanks. Mr. Swaminathan is a 

senior Member of this House. ... 

(Interruptions)... 

MR. CHAIRMAN: Mr. Swaminathan, 

either you must not be a victim of 

interruptions or you go on speaking. 

...(interruptions)... Let him speak. . 

..Interruptions)... 

SHRI G. SWAMINATHAN. Sir, not 

only bomb blasts, regular murders of 

party workers are also being committed. 

On 28th March, a Commerce Professor 

of Madurai College .............Interruptions)... 

SHRI NILOTPAL BASU: Sir, he is 

talking about so many murders. 

SHRI G. SWAMINATHAN: Sir, this 

is the situation which has been prevailing 

over there. ...(Interruptions) Finally, Sir, 

I would say about one more point. Sir, 

the information regarding bomb blasts in 

Tamil Nadu ...........(Interruptions)... 

MR.  CHAIRMAN:  Please  sit  down. ... 

Interruptions)... 

SHRI G. SWAMINATHAN: Sir, the 

information regarding bomb blasts in Tamil 

Nadu is not a new thing. We have been 

hearing that information from the CID in 

Tamil Nadu and from the Centre has gone to 

the Government of Tamil Nadu. The hon. 

Chief Minister of Tamil Nadu while replying 

to the Motion of Thanks to the Address of the 

Governor stated—I don't have the English 

version but it clearly says in Tamil, Tamil 

Nadu, Kawalturai, December, 11. The 

Intelligence of Tamil Nadu Police had come 

out that there will be such bomb blasts. Sir, 

the Joint Commissioner of Tamil Nadu 

Intelligence again sent a message on 

December, 21. Sir, again the SP, CID Police 

sent a message on December, 27, as also the 

DGP. Then the Government of India sent a 

message on December, 21. Then a message 

from DGP Delhi had gone to Tamil Nadu on 

January, 2. So, messages regarding bomb 

blasts had been going to Tamil Nadu from 

December, 11 onwards. These messages had 

been going on for the last more than two 

months. As per the statement of the hon. 

Chief Minister of Tamil Nadu, 2,019 gelatine 

.bombs and detanators, 207 kilograms of 

explosives and guns were recovered there. 

Ninety-five people were arrested and 49 cases 

registered. This has been going on for the last 

two months. 
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MR. CHAIRMAN: How much more time 

will you take? 

SHRI G. SWAMINATHAN: I am about to 

compete. 

 

MR. CHAIRMAN: Please wind up. 

 

SHRI G. SWAMINATHAN: What I wish 

to say is that the Tamil Nadu Govenrment has 

been very inactive. I would like to mention 

one more point. Sir, when I went to the 

President--I don't know whether it is relevant 

or not- for giving the letter, then a discussion 

came up. He also said that he had received 

some letters from the people of Tamil Nadu. 

So, the people have sent messages even to the 

hon. President. These messages have been 

there in a Press. These messages have been 

given by the Tamil Nadu Intelligence; these 

messages have been given by the Central 

Intelligence. They knew about it for the last 

two months. My personal feeling is that they 

had been preparing for these things for the last 

more than two years. Otherwise, nothing like 

this would have happened in Coimbatore. 

What was the Tamil Nadu Government doing 

all these years? They are still recovering 

bombs. So, ultimately I charge the 

Goverrment of Tamil Nadu and the Chief 

Minister of Tamil Nadu for this inefficiency 

as they have not done anything so far. I would 

conclude with only one slogan of the hon. 

Chief Minister of Tamil Nadu. He is a Tamil 

point and is very good in punning words. 

Those days, when Shastriji was the Prime 

Minister, one Alagesan was a Minister in 

Railways and there was a rail accident. After 

that accident, the Dravidian Party, at that time 

AIADMK was also a part, the present Chief 

Minister coined a slogan wherein he said in 

Tamil and I would give it in English: Alagesan 

of Adiyalur fame, is it not enough that you 

have ruled, having sufficient people died? 

This is the slogan he gave. I want to repeat it 

to the hon. Chief Minister with regard to the 

death and what is happening there. I want him 

to resign taking responsibility for what has 

happened in Tamil Nadu. (Interruptions) 

SHRI V. P. DURAISAMY (Tamil Nadu): 

Mr. Swaminathan, this is not in good spirit. 

(Interruptions) He is a senior leader! 

(Interruptions) 

MR. CHAIRMAN: Do not enter into a 

dialogue, please. (Interruptions) 

SHRI G. SWAMINATHAN: The Chief 

Minsiter is not taking responsibility and the 

Member should take the responsibility. 

(Interruptions) 

MR. CHAIRMAN: The Motion that has 

been moved and seconded is: 

"That the Members of the 

Rajya Sabha assembled in this 

Session are deeply grateful to the 

President for the address which he 

has been pleased to deliver to both 

Houses of Parliament assembled 

together on March, 25, 1998." 

There are 164 amendments which may be 

moved at this stage. 

SHRI BALWANT SINGH 
RAMOOWALIA    (Uttar    Pradesh):    I 

move— 

1. That at the end of the Motion, the 

following be added namely:— 

"but regret that the Address docs not 

mention any time bound action plan for 

eradicating corruption by bringing 

about transparency and accountability 

in Administration." 

2. That at end of the Motion, the 

following be added namely:— 

"but regret that the Address does not 

mention about implementation of any 

time bound plan of poverty alleviation 

despite every third person is found to 

be hungry." 

3. That at end of the Motion, the 

following be added namely:— 

"but regret that the Address does not 

mention any time bound plan to make 

arrangements for providing compulsory 

primary education to all the children in 

the country." 
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4. That   at   end of  the   Motion,   the 

following be added namely:— 

"but regret that the Address does not 

mention any time frame to bring the 

production rate of oil seeds, pulses, 

wheat and rice at par with the 

maximum production rate in the 

world." 

5. That  at   end of the   Motion,   the 

following be added namely:— 

"but regret that the Address does not 

mention about effective steps to be 

taken by Government to check the- 

fertile land from becoming barren land 

due to fall in Ground Water Table in 

the States like Punjab etc." 

6. That  at   end of  the   Motion,   the 

following be added namely:— 

"but regret that the Address docs not 

mention about any time bound scheme 

to augment the capital investment in 

the Agricultural sector." 

7. That  at  end of the  Motion,  the 

following be added namely:— 

"but regret that the Address does not 

mention about any concrete steps to be 

taken by Government to rectify the 

mismanagement prevalent in the field 

of water management in the country." 

8. That  at  end of the  Motion,  the 

following be added namely:— 

"but regret that the Address does not 

mention about any concrete action to 

make use of about 50% unutilised 

water in the country by completing all 

the projects like Thein Dam without 

further delay." 

9. That   at   end of the   Motion,   the 

following be added namely:— 

"but regret that the Address does not mention 

to repeal the restrictions imposed by the State 

Government on the right to purchase land in 

Rajasthan by the residents of Punjab." 

10. That at the end of the Motion, the 

following be added namely:— 

"but regret that the Address does not 

mention about the implementation of 

any time bound scheme to provide 

drinking water to each village of the 

country having population over 500 and 

to connect them by all weather roads". 

11. That at the end of the Motion, the 

following be added namely:— 

"but regret that the Address does not 

mention about any concrete measures to 

be taken for checking the loss of human 

lives in railway accidents due to human 

errors." 

12. That at the end of the Motion, the 

following be added namely:— 

"but regret that the Address does not 

mention any decision to be taken for 

refraining the Housing Policy in view of 

the Housing necessity of the country." 

13. That at the end of the Motion, the 

following be added namely:— 

"but regret that the Address does not 

mention about implementation of any 

time bound action plan for the 

upliftment of the living standard of the 

downtrodden, Scheduled Castes and 

Scheduled Tribes in the country." 

14. That at the end of the Motion, the 

following be added namely:— 

"but regret that the Address does not 

mention about the special efforts to be 

made for the utilisation of electronic 

media for creating a clean, healthy, 

moral and harmonious atmosphere in the 

country and removing the superstitutions 

among the new generation and inspire 

them to have scientific .knowledge and 

intellectual rationality." 

15. That at the end of the Motion, the 

following be added namely:— 

"but regret that the Address (does not   

mention   about   the*'effective 
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steps to be taken for removing the 
causes attributing stiekness in the 
small scale and cottage industries." 

16. That at the ead of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about the effective steps to 
the unnecessary delay for years 
together in providing counselling 
services to the India immigrants 
residing in foreign countries, 
uncertainty of taking decisions about 
the disputes relating to them, 
harassment and misbehaviour with 
them and demand of bribe by some 
officials of the Embassies, and their 
harassment at the Indian Airport 
during their visit to India etc." 

17. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about the effective action to 
check the usurption of the benefits of 
reservation by certain prosperous 
castes due to their inclusion in the 
Lists of Scheduled Castes and 
Scheduled Tribes which deprives the 
real downtrodden and Scheduled 
Tribes from those benefits." 

18. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about punishing the officials 
who do not pay any attention to 
provide 3% jobs, as provided by the 
Law, to the Handicap-ped in 
Government and Semi-Government 
institutions of the country." 

SHRI JIPON ROY (West Bengal: I 

move— 

19. That at the ead of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention introduction of the sys-tem 
of secret ballot for the purpose of 
determining the recognition of unions 
in industries." 

20. That at the ead of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention about the need for workers' 
participation in manange-ment." 

21. That at the ead of the Motion, the 
following be added namely:— 

"but regret that the Address fail to 
mention about the need to sanction 
revival packages for those public 
sector enterprise which are referred 
to BIFR like IISCO, MAMC, 
BOGL, Cycle Corporation of India, 
Tyre Corporation of India, Jessop, 
NTC, NIMC, Dur-gapur and Haldia 
unit of Hindustan Fertilizer 
Corporation." 

22. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention about the need to declare 
Calcutta and Chennai as A-l cities." 

23. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about any concrete steps 
contemplated by the Government to 
usher in a process of actual and 
meaningful development in the North-
Eastern States and effectively curb 
extremist activities in the region." 

SHRI DIPAANKAR MUKHERJEE: 
(West Bengal) I move— 

24. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention about any continued 
hike in the prices of essential com-
modities." 

25. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Addicts does 
not mention about sickness of in-
dustries and effective measures to 
curb rampant corporate misman- 
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agement leading to sickness in cor-
porate sector." 

26. That at the end of the Motion, the 
following be added namely:— 

 

"but regret that the Address does not 
mention about revival of sick public 
sector units like USO, Jes-sop, Burn 
Standard, National Instrument, 
MAMC, BOGL, Tyre Corporation of 
India, Hindustan Cables Durgapur 
and Haldia units of Hindustan 
Fertilizer Corporation, NTC, NJMC, 
Jute Corporation of India, Bengal 
Immunity, Smith Stanistreet, Cycle 
Corporation of India etc." 

27. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention about the statutory dues 
to Central Public sector unit workers." 

28. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about guaranteeing minimum 
wages to agricultural labours." 

 

29. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about recognition of single 
trade union through secret ballot." 

30. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about the concrete measures 
to be taken to arrest soil erosion in 
border districts of West Bengal." 

31. That at the end of the Motion, the 

following be added namely:— 

"but regret that the Address does not 
mention about improvement of 
navigation in Hooghly river to im-
prove condition of ports at Calcutta 
and Haldia." 

32. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about large scale subsidence 
which is taking place in Raniganj-
Jharia area due to unscientific mining 
operation." 

SHRI PRANAB MUKHERJEE (West 
Bengal) I move— 

65. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
clearly spell out the implication of 
treating all the 18 languages included 
in Schedule VIII of the Constitution 
as Official language." 

66. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention the failure of the Gov-
ernment to resolve the long standing 
Cauvery Water dispute." 

67. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention availability of the resources 
to earmark upto 60 percent of the plan 
fund for agriculture." 

68. That at the end of the Motion, the 
following be added namely:— 

' but regret that the Address does not 
mention about the concrete measures 
being taken to step up the rate of 
domestic savings at the level of 30% 
of G.D.P. over the next 5 years." 

69. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention any specific step to involve 
the labour as equal partner in national 
reconstruction." 

70. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention how the resources will be 
mobilised to step up investments 
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substantially  in  the  infrastructure 
sector." 

71. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention the level of investment 
in the social sector which has been 
considered to be inadequately 
funded." 

72. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention what specific measures 
will be taken to reach out the under-
privileged and unemployed." 

73. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention how the resources will 
be mobilised to provide free educa-
tion to women upto Graduation." 

74. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention about Ruling Party's-
immoral  and   unethical  action  to 
create artificial majority by causing 
defection in other Parties." 

DR. MANMOHAN SINGH (Assam): I 
move— 

75. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention that the Protection of 
Places of Worship Act, 1991 which 
freezes the status of all places of 
worship as on 15th August, 1947 
will be strictly enforced." 

76. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention of the importance of 
Khadi and Village industries in 
promoting employment in rural 
areas." 

77. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention any concrete programme to 
promote the welfare of Scheduled 
Castes, Scheduled Tribes, and 
other backward classes." 

78. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address is silent 
on the future of Minorities 
Commission." 

79. That at the end of the Motion, the 

following be added namely:— 

"but regret that the Address has 
nothing to say about reversing the 
industrial slow down and sharp de-
celeration in export growth." 

80. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
outline any coherent strategy to 
achieve the growth rate of 7-8 per 
cent." 

81. That at the end of the Motion, the 

following be added namely:— 

"but regret that the Address 

makes no mention of the need to 

expand agricultrual credit system." 

82. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address 
makes no mention of the need to 
expand the mid-day meal programme 
for school children." 

83. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address 
makes no mention of the need to set 
up a separate National Commission 
for Scheduled Tribes and give it a 
statutory status." 
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DR.     SHRIKANT    RAMCHANDRA 

JICHKAR: (Maharashtra) I move— 

84. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention the measures proposed to be 
taken for the Melghat tribal area in the 
Amrawati District of Maharastra where 
more than 5000 tribal children below 
the age of 5 years have died due to 
malnutrition and disease during the 
last three years." 

85. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention the steps proposed to be 
taken to give relief to the victims of 
the widspread hailstrom which had 
hit Vidarbha region of Maharashtra 
extensively damaging property, 
standing crops and oranges." 

86. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention about any programme to 
give Pneumonia Vaccine to Children 
below the age of five years." 

87. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention about receiving all possible 
vaccines which is the birth right of 
children below the age of five 
years." 

88. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention about the steps proposed to 
be taken for the prevention and 
control of AIDS and the need to 
activate and enthuse NACO and its 
officers tad make them committed for 
the work of AIDS." 

89. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention about the need to assist, help and 
fund the NGO who are tirelessly doing 
field level work for the prevention and 
control of HVI/AIDS." 

90. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention about the most unwise use of 
huge funds by the officers of NACO, 
totally neglecting the actual felt 
needs and field realities in the 
matter of control and prevention of 
HIV/AIDS." 

91. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention about the sudden stoppage of 
the production of Typhoid Vaccine by 
the haffkine Institute 
Biopharmaccutical Corporation, 
Mumbai on the instructions d the 
Government of India causing great 
hardship in the vaccination programme 
and denying of the in expensive 
vaccine in favour of the expensive 
vaccine available in the market." 

92. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention about the huge number of 
pending cases for registration under 
the Foreign Contribution Regulation 
Act, 1976 and the need for their early 
disposal." 

93. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address falls to 
mention about the need to take 
special steps for die Oranges and 
Cotton crops in the Vidarbha region 
of Maharashtra." 
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SHRI S. RAMACHANDRAN PILLAI 
(Kerala): I move— 

99. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about the political immorality 
committed by the present government 
at the Centre. 

100. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about upholding genuine 
secularism that stands for separation of 
politics and religion." 

101. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention that this government will 
not resort to forceful population 
control on the basis of belonging to a 
particular religion." 

102. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention to protect the interests of 
peasants from adverse effects of 
GATT agreement and WTO. 

103. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention to pass a central legis-lation 
providing minimum wages and social 
security measures to the agricultural 
workers in the country." 

104. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention to provide a mechanisum 
to protect peasants from the adverse 
effects of price fluctuations of 
agricultural crops. 

105. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about fighting corruption and 
allow law to takeits own course in 
corruption cases." 

MISS SAROJ KHAPARDE 

(Maharashtra) I move— 

106. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address makes no 
mention of the importance of Khadi 
and Village industries in promoting 
employment in rural areas." 

107. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention any concrete programme to 
promote the welfare of scheduled 
castes, scheduled tribes, and other 
backward classes." 

108. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address is silent 
on the future of Minorities 
Commission." 

109. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address makes no 
mention of the need to expand 
agricultural credit system." 

110. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address makes no 
mention of the need to set up a 
separate National Commission for 
Scheduled Tribes and give it a 
statutory status." 

111. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
reflect Government's determination to 
provide adequate financial and other 
assistance to the hapless farmers of 
Vidarbha region of Maharashtra who 
have lost their crops, orchards, 
livestock, huts and semi-pucca house 
due to untimely and unprecedented 
rains and hails torm so as to heal their 
wounds inflicted by natural clamity." 
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112. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention about Government's 
action plan to provide adequate 
financial assistance to the cotton 
growers of Maharashtra whose cot-
ton crop has been destroyed by non-
seasonal rains and who have totally 
been ruined due to non fulfilment 
of assurance by Maharashtra 
Government and cotton 
Corporation of India to pruch-ase 
their saved cotton crop at the rate 
of one thousand rupees per bale 
which has demoralised the cotton 
growers and if timely help is not 
provided immediately, Andhra type 
situation may develop in the cotton 
belt of Maharashtra aslo." 

113. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention about the abnormal 
rise in crimes against women 
throughout the country and Gov-
ernments determination to contain 
crimes against women by enacting 
deterrent punishment laws for 
crimes against women." 

SHRI WASIM AHMAD (Uttar Prad-
esh) I move— 

114. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention about the growing 
danger of communalism and 
casteism." 

115. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention about the growing 
trend of subversion of parliamen-
tary and legislative practices as re-
cently witnessed in U.P." 

116. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about the ill-effects of 
foreign media in our country." 

117. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention about any time bound 
programme of action for the socio-
economic and educational develop-
ment of the Scheduled Castes, 
Scheduled Tribes, OBCs and 
Minorities." 

SHRIMATI       SHABANA       AZMI 
(Nominated) I move— 

118. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention about any concrete 
time bound programme to provide 
Housing for all by the year 2020 
A.D. and that while there will be 
private participation in this national 
endeavour, the Government will 
not abdicate its own responsibility." 

SHRI J. CHITHARANJAN (Kerala): I 

move— 

132. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention about any specific plan 
to solve the problem of educated 
unemployed particularly of the edu-
cated youth in rural areas." 

133. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does 
not mention about the need for 
enactment of a central legislation to 
protect the interests of agricultural 
labour." 

134. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about the seed for the 
effective implementation of Land 
Reform Laws throughout tha 
country." 

135. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about the fall in prices- 
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of agricultural products like cotton, 
jute, rubber etc. leading to a situation 
where a number of fanners have 
committed suicide in different states." 

136. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about the need to expedite 
the completion of investigations to 
Bofors deal and some other financial 
scandals." 

137. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
ensure that the religious places at 
Mathura, Varanast etc. will not be 
demolished." 

138. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention any effective measures to 
check corruption at various levels 
corroding the vital economic and 
political system." 

139. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about the steps proposed to 
be taken to stop serious atrocities 
committed on women and members, 
of weaker sections of the society." 

140. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
take not of the rampant violation of 
labour laws by industrialists denying 
the benefits of provident fund 
scheme, ESI scheme, minimum 
wages etc. to the workers." 

141. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention that the private sector, 
indigenous or foreign, will not be 
allowed to enter the Insurance 
•sector" 

142. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about the need to revamp 
public sector to fight onslaughts of 
multinationals." 

143. That at the end of the Motion* the 
following be added namely:— 

"but regret that the Address does not 
take note of the plight of the public 
sector undertakings like SAIL, 
BHEL etc. suffering from high rate 
of inventories and underutilised 
capacity due to lack of orders for 
their products due to wrong import 
policy of the Government." 

144. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
take not of the serious problem of 
insurgency in Manipur and other 
North-Eastern states and need to take 
effective measures to solve the 
problem." 

145. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
express its serious concern about the 
atrocities and discriminations against 
women in.Manipur." 

146. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention of any steps to provide fair 
price to jute cultivators in West 
Bengal and Orissa and potato 
growers in West Bengal." 

147. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
take note of the failure of the 
Government to implement the 
legislation for using 50 per cent of 
the requirements of packing of cement 
in jute bags causing immediate 
difficulties to jute industry and jute 
workers." 
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148. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about the immplemen-tation 
of any time bound plan of poverty 
alleviation despite every third 
person is found to be hungry." 

149. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 

mention about any time-bound plan to 
make arrangements for providing 

compulsory education to all the 
children in the country." 

150. That at the end of the Motion, the 
following be added namely:— 

"but /egret that the Address does not 
mention about the implementation of 
any time-bound scheme to provide 
water to each village of the country 
having population over 500 and to 
connect them by all weather roads." 

151. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about the effective steps to 
be taken for removing the cause 
attributing sickness in the small 
scale land cottage industires." 

152. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about introduction of the 
system of secret ballot "for the purpose 
of determining the recognition of 
unions in indstries." 

153. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention about the need for imple-
menting the scheme of workers' 
participation in management." 

154. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention about the need to sanction 

revival package for those public 
sector enterprises which are referred 
to BIFR like IISCO, MAMC, BOGL, 
Cycle Corporation of India, Type 
Corporation of India, Jessop, NTC, 
NJMC, Durgapur and Haldia units of 
Hindustan Fertiliser Corporation." 

155. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention about the need to declare 
Calcutta and Chennai as A-l 
cities." 

156. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about concrete steps 
contemplated by the Government to 
usher in a process of actual and 
meaningful development in the North-
Eastern states and effectively curb 
extremist activities in the region." 

157. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about the continued rise in 
the prices of essential commodities." 

158. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about sickness of industries 
and effective measures to curb 
rampant corporate mismanagement 
leading to sickness in corporate 
sector." 

159. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about guaranteeing statutory 
minimum wages to agricultural 
labourers." 

160. That at the end of the Motion, the 
following be added namely:— 

"but regret that the Address does not 
mention about the need for 
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extending revamped public distribution 

scheme all over the country 

particularly in neglected rural areas." 

161. That at the end of the Motion, the 

following be added namely:— 

"but regret that the Address fails to 

mention about the staggering decline 

in the value of rupee against dollars." 

SHRI SANATAN BISI: I move 

162. That at the end of the Motion, the 

following be added namely:— 

"but regret that the Address does not 

mention about the cause of mid-term 

election." 

SHRI CP. THIRUNAVUKKARASU: I 

move 

163. That at the end of the Motion, the 

following be added namely:— 

"but regret that the Address does not 

mention about the need to declare 

Pondicherry as a State with special 

status." 

164. That at the end of the Motion, the 

following be added namely:— 

"but regret that the Address does not 

mention about implementation of the 

interim award passed by Cauvery 

Tribunal to supply water to Tamil 

Nadu and Pondicherry." 

The question were proposed 

DR. MANMOHAN SINGH: Mr. 

Chairman, Sir, I thank the hon. President for 

his gracious Address, but note with regret 

that it does not project any clear vision of 

India's future; nor does it contain a clear 

statement of the challenges, strategies, 

policies or programmes that our country 

needs to meet those challenges. This is also 

true of the so-called National Agenda of 

Governance as much. We all know politics in 

our country has ceased to be an engine of 

purposeful social change. The malfunctioning 

of our political system has given rise to a 

good deal of 

cynicism all round. We also know that our 

economy in the last 18 months has greatly 

slowed down. Industry is clamouring for 

positive action on the part of the 

Government. Our exports have nearly 

collapsed; The external environment for 

India's development has deteriorated. 

Developments in Asian countries, have 

serious consequences on the functioning of 

our economy. But, none of these have been 

taken note of in the President's Address or 

addressed to meaningfully in the so-called 

National Agenda of Governance. 

Mr. Chairman, both the National Agenda 

and the President's Address talk about 

evolving a meaningful national consensus. 

Given the state of our frtfctured polity, I do 

agree with the Prime Minister and my 

colleague, Shri Sunder Singh Bhandari, that 

all political parties will have to rise above 

their narrow sectarian concerns if the 

Governance of this country has to move on 

the desired lines. We recognise that the 

country comes first, the political parties come 

thereafter. On behalf of our party, the 

Congress President, Smt. Sonia Gandhi, has 

already promised constructive cooperation so 

long as the government seeks to implement 

the agenda in the larger interests of the 

country and it does not depart from the 

chosen policies and programmes of the 

Congress Party. The Prime Minister has paid 

emphasis on evorvtag a national consensus on 

major national issues. Sir, the proof of the 

pudding, however, is in the eating. Despite all 

this talk of consensus, I will be less then 

honest to myself or to this House if I do not 

point out that our party has serious concerns 

about the good intentions of the ruling party. 

I am not going to refer to what happened in 

the course of election to the office of the 

Speaker in the other House. But even before 

that the consensus evolved in the National 

Integration Council with regard to the 

handling of Ayodhya dispute was torn apart 

by the BJP and its cronies to promote their 
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sectarian interests. We also know what 
has gone in all these directions. 
Therefore, I sincerely hope, Sir, that the 
BJP and, in particular, the Prime 
Minister, will atleast now set an example 
so that the governance processes of this 
country can steer along the desired lines. 
I believe there is an almost total 
unanimity in our country and this is on 
the assumption that the ruling party, as it 
has stated, has no hidden agenda other 
than the National Agenda-and if this is 
correct, then I take it that there is today 
in our country a near unanimity that 
divisive issues of Ayodhya, article 370 
and Common Civil Code have to be put 
on the back burner. Now I think we 
would like the Prime Minister to state 
categorically that this indeed is the case. I 
heard my colleague, Shri Sunder Singh 
Bhandari—I hope I have not 
misunderstood him, because he was 
speaking in Hindi—has said that the 
Government has the National Agenda 
but the BJP stands by its election 
manifesto. 

I sincerely believe, if that is the case, we 

are heading for a trouble. The Government 

may continue to say that Ayodhya is not on 

its agenda, Mathura, Kashi are not on its 

agenda and Article 370 is not on its agenda. 

On all these issues, the Governemnt may 

express is lack of interest. But if its major 

nerver centre i.e., the B.J.P., or its frontal 

organisations, continue to divide our people 

on these issues, we are back to fractured 

politics. That is no politics of consensus. 

Therefore, I would appeal to the hon. Prime 

Minister, that he should use his tremendous 

influence with the R.S.S., with the Vishwa 

Hindu Parishad and with the Bajrang Dal, 

that they should adopt the same line as the 

hon. Prime Minster has assured that his 

Government is going to adopt. That is the 

only way through which he can create a 

climate conducive to the growth of national 

consensus in our country and we need that. 

The second thing I wish to emphasize 
is, as I mentioned earlier, today, politics 
in our country is in a sad state. It has 
become a ticket to power for self-
aggrandisement. Poeple do not accept 
politics as a purposeful instrument of 
social change or for mediating effectively 
in societal tensions and conflicts which 
are built into the body politic of a poor 
country trying to modernise itself, we 
have to change all that. We need a well-
functioning Indian State. We need a State 
which will be the servant of social 
sympathies. What does that mean? Here, 
I appreciate paragraph 36 of what the 
President has stated in his Address 
referring to the need for good 
governance. He said, "This can be 
possible only when Government rests on 
the foundation of morality and ethics. All 
round us today we find increasing 
cynicism towards morality in politics and 
ethics in governance. This has severely 
eroded faith in the State." I entirely agree 
with the hon. President. I am not going to 
blame either one party or the other. 
Maybe, all politics parties have 
contributed to the degeneration of politics 
in this country. But, there must be some 
new beginning. I suggest to the hon. Prime 
Minister, I suggest to the Government, that 
it is their responsiblity to provide a lead in 
this direction. Quite frankly, while 
reading this paragraph of the President's 
Address and when I tried to tally it with 
what has been hapeing in recent months in 
the State of Uttar Pradesh or what had 
happened last week in Himachal Pradesh 
it does not give me confidence that the 
ruling party is serious about its 
commitment to morality and ethics as 
stated in the President's Address. I 
sincerely hope I am wrong. But, we need 
to introduce that missing element of ethics 
and high moral purpose so that politics in 
our country truly becomes a servant of 
social sympathies. 

Sir, in the same way, the President in 
paragraph 7 talks about secularism. I 
quote; it states, "Secularism is integral to 
India's traditions. My Government is 
unequivocally committed to upholding 
our secular values." 
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I welcome the affirmation of the 

Government's commitment to our secular 

values. I also note that between the adoption 

of the so-called "National Agenda" and the 

President's Address, there is one important 

word which is missing because the National 

Agenda talked of genuine secularism. I may 

be forgiven if I am somewhat suspicious. But 

I note that in 1977 when the Janata Party came 

into power, it tried to play with a similar 

word. While defining our national foreign 

policy, it changed it from a policy of Non-

Alignment to a policy of genuine Non-

Alignment and we saw what happened. The 

then Foreign Minister went to Beijing. He 

was well received by the Chinese govt. At 

that very time the Chinese were marching 

their forces into Vietnam. So, if you use 

words which can lend themselves to different 

meanings, they do invite suspicion. Once 

again, 1 hope I am wrong. But, I think, it is 

the obligation of the Government to clarify its 

position; and in this context I would like to 

ask the following questions: First, if you are 

serious about your commitment to secularism, 

will the Government and the BJP respect the 

Places of Worship Act and maintain the status 

of all religious places as it existed on ISth 

August, 1947? Two, will it abide by the 

court's judgement on the issue of Ayodhya? 

Three, what will be the future of the 

Minorities Commission? Four, What will be 

done to ensure proper representation of 

minorities in public services, including police 

and paramilitary services? These are, Mr. 

Chairman, Sir, practical issues which will 

really define this Government's commitment 

to secularism. I hope that when the Prime 

Minister replies to the debate, he would be 

gracious enough to answer some of these 

questions. The same para of the President's 

Address, talks of the need to combat the 

menace of terrorism, subversion and 

insurgency, that has come to hurt common 

man. It goes on to say violence has no place 

in a democracy. Differences should and can 

be resolved through dialogue and discussion. 

I could not agree more. But, I 

do feci that in dclaing with this problem of 

terrorism, subversion and related issues, we 

must avoid brutalisation of the Indian State. I 

think, our police forces, our para-militlary 

forces need special training in this regard for 

respecting the human rights of our citizens, 

and also for ensuring that no innocent citizen 

is harassed while combating violence, 

terrorism and subversion. This, I think, will 

be the acid test of this Government's 

commitment to the cause of secularism. 

Now, I come, Sir, to some issues of 

defence policies. In paragraph 30 of the 

President's Address, the President says, My 

Government joins the country in saluting the 

bravery of the personnel of our armed forces 

who are ever prepared to make sacrifices for 

the defence of the nation." I endorse these 

sentiments. But, Sir, it is not enough merely 

to pay lip service to the cause of our brave 

and valiant servicemen. We all know that in 

recent months, over the Pay Commission's 

Report, there has been a growing discontent 

among certain segments of the armed forces. I 

sincerely hope that this matter will be 

resolved, so that the dissent brewing in the 

forces on this issue becomes a thing of the 

past. It is also necessary to discourage 

political or bureaucratic interference in the 

promotion, appointment and transfer of senior 

officers. There has also to be greater 

transparency in defence contracting so that 

some vague charges are not brought every 

now and then against people in authority. We 

owe it to our people to bring about greater 

transparency so as to set the record straight 

and, thereby we will promote a healthy 

deabte, a healthy discussion of issues of 

defence policy. Today, defence policy issues 

are the monopoly of a few chosen experts and 

I do not think that, in a democracy of our kind 

it is entirely appropriate that the bulk of our 

people should remain as ill-informed about 

the imperatives of defence as is the case right 

now. 

Therefore, greater transparency, greater 

freedom of information, greater infer- 
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mation about the system of contracting all 

this, I believe, would contribute to a stronger 

defence preparedness in our country. 

Sir, I would like to say a few words about 

the statement that has been made in the so-

called national agenda on the induction of 

nuclear weapons. After its introduction in the 

national agenda, so many conflicting 

statements have been made. A 

newspaperman recently pointed out, 

probably the day before yesterday, that 

Atalji's bomb has produced more confusion 

than fusion. This is not good for our country. 

We should not divide our country on the 

issue of nuclear weapons. We must be fully 

prepared for defence and this is not a party 

matter. But I think this thing should not be 

left as vague, as one day it is said, we will 

induct nuclear weapons, then the second day 

you say there is no change in the policy. I 

heard the Prime Minister say the other day in 

the other House that there is no change in 

these policies. So, I think we ought to know 

from the Prime Minster when he replies to 

the debate in this House what exactly is our 

nuclear policy I am not an expert. I think 

there should be an informed debate in our 

country. I would like to submit to those who 

talk lightly of the induction of nuclear 

weapons, that an effective nuclear deterrent 

requires a strong, a credible second strike 

capability. Therefore, we ought to be assured 

that before the Government embarks on this 

venture, it sees to it that all those 

implications and calculations, domestic 

policy implications financial calculations and 

foreign policy implications, arc fully realised 

by the Government. I hope that, when the 

Prime Minster replies to the debate, he will 

answer some to these issues. 

Sir, there is a small section in the national 

agenda on foreign policy. I am not going to 

comment on this. My esteemed colleague, Shri 

Pranab Mukherjee, when he speaks, will deal 

with this matter at greater length. But I do notice 

a sentence in that part of the national agenda, it 

talks about a generalized sys-    

tem of traiff preferences among developing 

countries. So, this is a non-starter. 

I am sorry the BJP's advisors arc not well-

informed on international affairs. A system of 

generalized preferences among developing 

countries has existed for the last 20 or 30 

years. Over a period of time it has become 

dysfunctional. I do not believe that you can 

flog this dead horse to get much mileage. I 

sincerely hope that the Gvoernmcnt would 

have a fresh look at this issue with an open 

mind. 

I am happy to note that the President in his 

Address has expressed concern about the 

persistence of backwardness in certain parts of 

our country. But I do not believe that by itself 

is enough. What is proposed in the Address is 

not at all adequate. We know which are the 

backward areas. We also know what are the 

causes of backwardness. And, thereforfe, 

merely stating that a Commission will be set 

up to identify those areas, I think' is a time-

honoured technique of the Government 

postponing action, When you don't want to 

take action. We want the backward areas to 

develop and develop at a faster pace and we 

know, for example, that the north-eastern 

region of our country feels isolated. States 

like Assam are suffering due to a lot of 

unemployment and in the entire north-eastern 

Region there is unrest which is taken advan-

tage of by anti-national forces. You don't 

need an Commisssion to identify these 

backward areas, What is necessary is a 

credible strategy. There is plenty of work in 

the Planning Commission and elsewhere in 

our Governemnt. I think Government should 

take timely action. 

I recall that Shri Sivarman, a former 

Cabinet Secretary and a Member of the 

Planning Commission produced volumes on 

the problems of backward area, on idnetifying 

backward areas, on dealing with those 

problems on a time-specific basis. I had also 

appointed, when I was the Finance Minister, a 

Committee to identify these backward areas 

for tax purposes. You do not need any fresh 

Commission to deal with the problem of 
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backward areas. The time has come to 

act and act quickly. In particular, the 

problems of the North-Eastern Region 

cannot, and do not, brook any further delay. 

What is required is a structured approach to 

provide both financial and administrative 

resources for the development of the vital 

North-Eastern Region of our country. 

Mr. Chairman, Sir, there are several 

passages in this Address which deal with the 

problem of social justice. But I think these 

things-whether it is the National Agenda, or, 

the President's Address-are mostly cliches. I 

say this with all respect and with all humility. 

When you say 'Our aim is education for all' 

'Health for all', 'Employment for all', etc., I 

thnik these are well-known national 

imperatives. The real thing is to work out. 

Concrete strategics and progrommes. The 

question is: how are we going to achieve 

these objectives on a time-bound basis? What 

strategic approach, what programmes, we 

need to get these objectives fulfilled? On 

these points, both the National Agenda and 

the President's Address arc totally silent. 

Paragraph 15 says: "By synergising legal, 

executive and societal efforts, the 

Government will strive for rapid social, 

economic and political empowerment and 

uplift of the Scheduled Castes, Scheduled 

Tribes, Backward Classes and Minorities". 

Generalities. On this particular section, I 

would like the Prime Minister, when he 

replies to the debate, to all us as to what he is 

going to do with the Minorities Commission. 

We heard before that the Minorities 

Commission may be abolished. Therefore, I 

would like to hear from the Prime Minister, 

unambiguously, his Gvoernment's views on 

the future of the Minorities Commission. 

Similarly, in the area of tribal de-

velopemnt, we feel that there is need for a 

separate National Commission on Tribal 

Areas which should have a statutory status. I 

would like to hear from the Prime Minister 

what he thinks of this Suggestion. 

in no paragrapn, mere is any menuuu about 

the need for land reforms. I do believe that 

there is a lot of unfinished business. I hope 

this docs not reflect the class bias of the 

ruling party. But I do believe sincerely that 

there arc many unfinished items in the agenda 

on land reforms and these need attending to. 

We have, of course, the Scheduled Caste 

component plans. We have tribal 

developemnt programmes. But their working 

needs to be improved, needs to be 

streamlined, apart from giving them more 

resources. I would like to hear from the Prime 

Minister what he proposes to do to streamline 

these components of the national plans 

having to do with the welfare of Schdeuled 

Castes and Scheduled Tribes. 

I now come to the issue of the economy. J 

started by saying that the Address docs not 

deal with the challenges that our economy 

faces. What we find to day is that although 

the Address talks about having a 7-8 per cent 

rate of growth, we all know that the growth 

rate has declined in the last one year. If you 

want a growth rate of 7-8 per cent, you need a 

strong, resurgent, growth in our exports. But 

not a word is mentioned about exports either 

in the so-called National Agenda, or, in the 

President's Address. Let me say that whatever 

your views on Swadeshi economics are, no 

viable strategy of development of the country 

is feasible unless you 1 have a strong, robust, 

export economy as its foundation. No country 

in the world is wholly self-sufficient. 

Everywhere, import needs grow, in the wake 

of successful development. Now, if you do 

not want India to become an isolated country, 

it is necessary that we think again as to what 

has gone wrong with our exports in the last 

eighteen months and how, working together, 

we can recapture the dynamism in India's 

exports which was desplayed between 1993-

94 and 1995-96 when, in each year, our 

exports, in dollar value, recorded a growth 

rate of 20 3.00 P.M. 
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